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THE IMPORTS AND EXPORTS
(CONTROL) AMENDMENT
BILL, 1966

THE DEPUTY MINISTER IN THE
MINISTRY oF COMMERCE (SHRI M.
SHAFI QURESHI) : Sir, I beg to move -

“That the Bill further to amend
the Imports and Exports (Control)
Act, 1947, as passed by the Lok Sabha
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be taken into consideration.”

The present Bill seeks to make three
amendments, namely, amendments to sec-
tions 1 and 3 and substitution of a mew
section for section 5. The Bill seeks legis-
lative sanction for the continuance of mm-
port and export contro! for a further period
of five yeas, te., up to 31st March, 1971.
The Imports and Export (Control) Act
was last extended 1n 1960 and 1its existing
term expires at the end of March this year.
As hon. Members arc aware, the country
1s on the eve of an ambitious develop-
mental programme envisaged n the Fourth
Five Year Plan of the order of Rs. 22,500
crores Having regard to the difficult
foreign exchange position and the rapid
industrialisation of the country, 1t 1s but
necessary that priorities are lad down
to ensure optimum utilisatron of the avail-
able resources In our developmental pro-
gramme, we have received considerable
assistance from friendly countrics and the
need for a proper utilisation of such assis-
tance to the best advantage of the country
18 imperative. Obviously, food, defence
export-oricnted industries have to get an
overnding opriority. Import substitution
3s another important maitter. While we
envisage a considerable volume of imports,
we have taken adequate steps towards im-
port substitution wherever possible, so
that only inescapable imports are allowed.
Special commuttees have been set up to
study and pursue the policy of import
substitution. Certain 1tems which were
mutially allowed for wmports during the
current year have subsequently been bann-
ed as a result of the study. In this context,
Members will kindly agree that the need’
for the Central Government to have legis-
lative power to control imports 15 as
great today ds it was when the legislation
was last enacted 1n 1960 Control of ex-
ports 1s also necessary to ensure healthy
practice m our foreign trade and to safe-
guard the interests of the consumcr in
respect of stems primarily required for home
consumption. Particularly in the present
emergency, the internal economy has to
be maintaincd without violent fluctuations
which may be caused by free exports. Fur-
ther, the overall policy of the Government
has been to relax export control to the
maxmmum extent possible For this pur-
posc, there 1s a constant review of the items

under control
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The number of items at present under
export control is about 75 only. Hence,
while we are anxious to step up export
earnings, we will still have to continue
the scheme of export control for the reasons
mentioned., I also take this opportunity
of secking an amendment of section 5 of
the Imports and Exports (Contirol) Act,
in order to enhance the existing penalty
'providcd therein, so that the punishment
may have a deterrent effect, to curb anti-
social elements in our foreign trade. What
usually happens is that such guilty persons
use to plead guilty and the minimum pu-
nishment is fine. The penalty provided
is imprisonment or fine. Usually a fine
is imposed on the person and he usc to
escapz with a minor punishment. At pre-
sent violations of the Imports and Exports
(Control) Act are punishable with impri-
sonment for a term which may extend to
one year, or with fine or both. This pu-
nishment is proposed to be enhanced to
imprisonment for a term which may extend
to two years and also with fine, with a pio-
vision that the minimum term of impri-
sonment shall in no case be for a period of
less than six months, unless there are spe-
cial and adequate reasons to impose a
shorter term. It has been our experience
in the past thdt almost in every case the
accused is sentenced to pay a fine only,
and imprisonment is awarded only in de-
fault of payment of fine, In order to make
the punishment more stringent in respect
of malpractices concerning foreign ¢x-
change and foreign trade, it seems neces-
sary that imprisonment should be made
obligatory.

These are the three important amend-
ments which I have introduced in this
Bill. T have got nothing more to say about
this.

The question was proposed.

[THE Vice-CHAIRMAN (SHRIMATI TARA
RAMCHANDRA SATHE) in the Chair]

Suri P. K. KUMARAN ({(Andhra Pra-
desh) : Madam Vice-Chairman, I appre-
ciatc the wisdom of the amendment in
clause 4 of the Bill. Generally these
gentlemen, who commit foreign exchange
crimes, pay the fine. Paying fine is nothing
for them, It is a normal thing. They
prefer to pay large amounts as bribe to

[15 MAR. 1966 ]

(Control) Amdt, Bill 3176

Government officials to overcomc these
things. So, imprisonment is a very good
thing and I hope it will deter these people
from committing these crimes.

Looking at the export and import trade
as a whole-——Mr. Manubhai Shah is here.
Whenever a question is put, he gives
answers in precise language. Figures are
always at the tip of his fingers and he gives
an impression that everythig is all right
in his department, but nothing is all right,
It is a veritable forest of complete anarchy.
Let us take the question of sugar. The
international price of sugar has gone down
from £105 to £20 per metric tonne, that
is, to about 26 p. or 25 p. per kilogram.

I purchased sugar yesterday for Rs. 1155
a kilo in Delhi. The sugar which I pur-
chase for Rs. 1-55 is being sold in the in-
ternational market at the rate of 26 paise
per kilo. From 1961 to 1965 the foreign
exchange carned by us through sugar
is Rs. 90 crores. To earn this Rs. 90
crores of foreign exchange we had to give
Rs. 42 crores of subsidy to the sugar mag-
nates. This is the economics of the foreign
trade as far as sugar is concerned. I do
not understand it. The internal price
and the excise duty and other things are
collected from me and then paid to the
manufacturer. [ simply do not under-
stand the mathematics of this trade. There
is no international market for sugar.
There are other things, for example, oil
seeds. There 1s a huge demand for oil-
seeds and cakes which we are not able to
export. There is no plan at all. In accord~
ance with the international demand we
do not plan our production. Hence we
produce sugar, then reduce thc consumption
here. take it out and pzddle it over the
whole world, and sell it at a ridiculously
cheap rate. I do not understand why
these things should continue.

1 think during the last year some Rs.
7 crores to Rs. 8 crores were spent in export
promotion work. Now 1 would likc to
know what was the income. By spending
Rs. 7 crores or Rs.8 crores for export
promotion what is it that we have gained.
The Minister in his report claims that
the export was less by Rs. 2-30 crores.
For getting a loss of Rs, 2-30 crores, why
should we spend Rs. 7 crores ?
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Tur MINISTER or COMMERCE (Surt
MANUBHALI SHAH) : We would not have
got that even.

Surt P. K. KUMARAN : Another
thing is, we are trying for foreign exchange.
Hard currency exchanges we are running
after. I read in the papers yesterday
or the day before that our export of paper
has reached the target of Rs. 10 crores,
and this target of Rs. 10 crores was reached
because of a larger export to socialist
countries, not our traditional market where
the import has gone down. In the case of
pepper, America has imported more than
usual. But in the South-East Asian coun-
tries or in the Asian markct again our
export has gone down. The reason given
is that they have foreign exchange diffi-
culties, True, these Asian and African
countries were liberated only recently.
We became independent eighteen years
back. These countries which were Ii-
berated two or three years back will be
having more exchange difficulties and their
problems of development will be more than
ours. Naturally, they will have difficulties
of foreign exchange. Why should we
link our trade with them, with the hard
currency, I do not undurstand. We can
have rupce exchange. We can have some
sort of barter arrangement such as we
have with the socialist countries. Some
sort of arrangement shn:ld be made with
them.

Our steel industry is starving. Regard-
ing the wagon industry, the Railway Minis-
ter was telling us that after cutting 50 per
.cent of expenses he had carned Rs. 1:60
crores worth of markct for wagons. All
these Asian countries will be requiring
engincering goods and stezl products which
we are just now starting to manufacture.
We must try to contact these countrics
and establish markets there and come
to an understanding with them. In ex-
change of commodities and in terms of
rupee, we must be able to negotiate with
them, This mania of running after hard
currency has resulted in the ridiculous
case of sugar which we are selling at
three annas a kilo in the international
market.

Import, of course, has increased by
Rs. 48 crores. At present, the adverse
trade balance is Rs. 50 crores after so
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much effort made by spending Rs. 8 crores.
I do not know what they are doing. There
scems to be no proper effort whatever.
The imperialist countries who want to
hit us economically have succeeded in
keeping us down and we do not secem to
have made much advance except where
these socialist countries have agreed to
do business from us in terms of rupzes or
commodities.

On oilseeds there is a big market, We
are unable to export. While planning
agriculture, if we see that more acreage
is earmarked for oilseeds, we will get
that market. We have got competition
in coffee, tea, in all these things. There
are some small items which we manu-
facture for which we are fighting for a mar-
ket here. For that a definite attempt is
not being made. Tea export has gone
down because it is claimed that there
is a glut of tea in England. Our engineer-
ing industries, which are growing, are
now suffering for lack of export. Inter-
nal consumption has reduced because in-
dusirial activity has slowed down. Ex-
port is not there because we do not go
to the countries wherc these small products
can be sold. We always go to America.
We always go to Britain. They want to
sell their products to us. Even there they
want to keep at least 5 per cent of the
components of their machinery in their
grip so that they can control production
in India. We have been talking about
import substitution for years and years
but no encouragement is being given for
developing materials which are locally avail-
able. Simply we are going on talk-
ing and no progress 1s made in that
direction.

Food 1is another thing. Our food
imports have increased by Rs. 24 crores
last year as compared to 1964. After
eighteen years of freedom even today
our import of food is growing. That is
another feature. Today we know that the
Calcutta question is still not solved, In
Kerala, there was the “Bundh™. Through-
out the State there is no proper procure-
ment or distribution also because in the
three or four districts, peasants are un-
able to sell rice, and millers say that Go-
vernment is not purchasing. At the
same time, in the same State and in several
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other parts of India, there is a cry for
food. There is absolutely no plan; there
is no control. Hence all sorts of anarchy
prevail. Things are happening hapha-
zard, and the Minister, of course, will be
very clean in his answer. At least im-
ports should be nationalised so that we
know what we import and for what pur-
pose we import. They have made so
much profit. But I do not understand
why the State Trading Corporation can-
not take over the entire export and im-
port trade. It should be taken over by
them and we must so plan and the State
Trading Corporation in accordance with
the available international market should
be able to give some sort of direction
for planning—that instead of producing
more sugar and then selling it at a lower
rate and then subsidising the manufac-
turer here, we can plan in such a way that
we produce these articles which we can
sell in the outside market. This is not
being done. The anarchy which prevails
in the export import trade cannot be
overcome unless we take over the complete
export/import trade. Let the local manuy-
facturers prepare anything, but the ¢xport-
ing and importing aspect of it should be
routed through the S.T.C. otherwise there
will be no plan. Each man will be nego-
tiating on his own basis and then he will
come and say : “I have suffered and I
want a subsidy; otherwise my business
will go.” The Minister claims that they
bave been earning valuable foreign ex-
change and so we must do something for
them. Why not the Government of India
themselves earn it through the S.T.C. ?
That is my problem. Unless we take a
definite decision that it should be done as
early as possible, we will not be able to
plan. For oilsceds and cakes there is a
demand. Our cattle want that. In Europe
also they want oilcakes. We are not
able to produce what we want. We
are not able to export. It can be plann-
ed. 'Why should I pay Rs. 1-55 for a kilo
of sugar when I sell the same thing for 26
paise outside ? There is a glut in the
world market. Yet we continue to do
that. Yesterday Mr. Chandra Shekhar
was complaining that against sugar
export we are importing art silk.

He complained; yesterday he referred
to
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Suri  ATAL BIHARI VAJPAYEE
(Uttar Pradesh) : They are importing art
silk.

Sart P. K. KUMARAN : Against
export of sugar and other things, they
import it. I do not know how this
comes in. Artsilk isnot athing . .

Surt MANUBHAI SHAH : No barter
of art silk is there. That is being allow-
ed wunder the art silk fabrics ex-
ports.

Suri P. K. KUMARAN : We do not
require art silk at all.

Surr ATAL BIHARI VAJPAYEE
The Minister of Community Development
stated it yesterday.

Surt P. K. KUMARAN : Our country
is such that we will be satisfied with cotton
fabrics and will not need art silk. If
we cannot produce silk, we need not im-
port it at all. It is not necessary. I
can understand if we have things which
we require for our development—sophis-
ticated cngineering goods—and they are
required for improving our industries.
But importing art silk and some other things
simply for the sake of promoting export,
is absolutely unnecessary. So my opinion
is that we must develop beiter relation-
ship with the socialist countries and a
more selective approach should be culti-
vated with each country in Africa, Asia
and other regions where we can sell our
goods. Qur cloth can be sold there, our
textile machinery can be sold there. The
first idea of cvery free country is to have
a textile mill. In a backward country,
the first thing required is industrialisation.
The first thing they say is, we want clothing.
We are manufacturing textile machinery.
We can export it. Why can’t we come to
an understanding with them ? So the
whole thing should be reviewed. Now,
the Government controls only 75 articles.
My point is that we must control the entire
export trade. The State Trading Cor-
poration and the Metal and Mineral
Trading Corporation, these two organisa-
tions, should control the entire export
trade. Then we can plan and we can also
give a general idea to the planning autho-
rities. The Agricultural Ministry does
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[Shri P. K. Kumaran.]

not know what it has to do. It gives all
sorts of figures. Every day it changes its
figures. The whole thing can be given
a concrete and comprehensive picture
and a co-ordinated effort can be made if
we do this thing,

Regarding the malpracticcs such as
under-invoicing and other things, they
have been stated so many times; I do not
want to go into them.

I welcome this Bill. But I do not un-
derstand why it is being extended for five
years. Every time we are extending it
by five years. The only good feature is
that the punishment by imprisonment
i8 added, and it is a good thing, All these
problems about foreign exchange and
import can be solved only by nationalisa-
tion, and I hope that the Minister will
take an early decision on this matter.

Sart M. M. DHARIA (Maharashtra):
So far as this Bill is concerned, but for
the new clause penalising up to two years,
it is the same as it was introduced in 1947.
I do not know why my hon. friend, Shri
Bhuwalka, has proposed an amendment
to reduce the period from two years to
one year and also to do away with that
clause whereby the punishment cannot
be less than six months. On the con-
trary, I believe instead of giving that sort
of protection to those people, who play
with the lives of the people and the eco-
nomy of the country, they deserve more
punishment and a more penalising clause.
I have not followed why Shri Bhuwalka
has given notice of this amendment and
3o far as that is concerned, I would like
to oppose it early in the beginning of my
speech.

Even the hon. Minister agreed—and he
stated it on the floor of the Lok Sabha—
that the situation of our foreign exchange,
is no doubt alarming. When we became
free we had a sterling balance of Rs. 1,200
crores at our disposal. But along with our
development we had to import from foreign
countries and during the last seven to eight
years our imports have gone up from Rs.
700 crores to nearly Rs. 1,400 crores. As
against that our export which was to the
tune of Rs. 500 crores has gone up to nearly
Rs. 850 crores. The proportion is not com-
mensurate. While our exports have not
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risen to that level, our imports have been
increasing. And if I may mention, accord-
ing to the recent Economic Survey, the ba«
lance in our hands is not sufficient even
to meet the import for 15 days. And it
is in this situation that this Bill has come
before the House. When the hon. Minister
made his speech while introducing the Bill,
I thought that perhaps a survey of the last
five years would be given. I went through
the debates of the Lok Sabha and tried
to secarch for a survey. There was that
intervention of the hon. Minister be-
cause he was not present when the Bill
was introduced. But even then I should
say, with due respect to the hon. Minister,
that the intervention was not at all satis-
factory. I say: When this measure,
as has been put forward before the House,
is for five years, when it is being reintro-
duced in this House, why should not that
survey for five years be brought before the
House ? Why should not that sort of state-
ment

+

SHrRt MANUBHAI SHAH : The Annual
Report of the Ministry and other Annual
Reports are before the House, We do
not bring a statement like that with every
Bill.

Surt M. M. DHARIA : There is noth-
ing like a consolidated survey for five years.
There are reports for years and years,
there are reports for few months. But
there is nothing like a consolidated report
for five years to show—this was a measure
that was introduced in the House; and
this is the progress that we have made.
1 feel that even if this measure has been
brought before the House, this is not a
measure that is going to solve this problem.
It is no doubt going to help the country
but it will not solve the problem. With
due respect to the hon. Minister and his
capacity, I should say that during the
last few years his Ministry has been equally
responsible for draining our foreign ex-
change. There are several matters; there
are several affairs. If they are properly
investigated into, it will be found that
the officers concerned, the persons con-
cerned who granted those sanctions—
those quotas and those permits—have
caused great harm to the economy of this
country,
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Yesterday there was that maiter of
artificial silk under discussion. If I may
refer to the Reserve Bank of India’s Bul-
letin for December, 1965, on pages 1971
and 1972 there are figures about the ex-
port and import of artificial sitk, yarn
and thread and also of artificial manufac-
tures. From the report it is so obvious
that right from the year 1958-59 to 1960-
61, the imports into this country were
every year to the tune of Rs. 13 crores,
Rs. 12 crores and Rs. 13 crores and the
exports were of the order of Rs. 10 crores,
Rs. 2 crores and Rs. 3 crores. And dur-
ing the last seven years, the difference bet-
ween the value of the artificial silk yarn
2nd {hread, that were imported mto 1he
country, and the value of the artificial
manufactures, that were exported, is
to the tune of Rs. 49,51,00,0600. Why
was this country allowed to consume that
muéh artificial silk or thread ? I did not
get any reply on this point. When we aie
short of foreign exchange, is it not the
duty of the Government to see that the
imported articles are not used for any
wrong purposes or that they do not go
against the national economy ? Even
when we look at the figures for July, August

- and September, 1965, we find that the im-
port was to the tune of Rs. 54 lakhs as
against an export value of Rs. 7 lakhs;
for August the figure of import was Rs.
49 lakhs as against an export figure of Rs.
7 lakhs and for September the import figure
was Rs. 42 lakhs and the export figure
was Rs. 5 lakhs. Even during these three
months, when we have been facing this
economic crisis like anything, this crisis
of foreign exchange

Suri MANUBHAI SHAH : 1 do not
know where he is reading from. They are
all wrong.

Surt M. M. DHARIA : These figures
are from the Reserve Bank of India’s
Bulletin for December, 1965. If the hon-
Minister wants this issue, I am prepared
to hand it over to him. I have also quoted
the page numbers and he can refer to
them.

Surt  MANUBHAI SHAH
give you the correct figures also.

Surt M. M. DHARIA : With due res-
pect to the hon. Minister, when I have

1 will
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been reading from the Reserve Bank of
India’s Bulletin, does the hon. Minister
wapt to say that this is not a correct
report ?

SHRI MANUBHAI SHAH : No, Madam,
I was not meaning that.

SHr1 M. M. DHARIA
isit ? Iamquoting . .

: Then what

Sgrl MANUBHAI SHAH : 1 am
only requesting him that he may quote
the figures of the DGCI given in a separate
report.  All import and export figures
are @iven there. The exports of art silk
fabrics on an average have been Rs. 40
lakhs, Rs. 50 lakhs and Rs. 60 lakhs per
month against which the import would
not be more than Rs. 25 to Rs. 45 lakhs.
In 2 particular month, there might be a
big or a small flow.

Tae VICE-CHAIRMAN (SHRIMATI
TARA RAMCHANDRA SATHE) : He has taken
the whole picture.

SHrt M. M. DHARJA : I have not
referred to certain  months only. 1 said
thet from the ycar 1958-59 to 19€4-65,
the imports were to that tune. If he
wants year-wise, I will read year-wise.

gurRl MANUBHAI SHAH : I will ex-
plain the position in my reply.

Surt M. M. DHARIA : I give below
a statement showing the import and ex-
port (in crores of rupees) respectively of
art silk yarn and thread :—

L

Yarn Thread——

1958-59 13-93 10-29
1959-60 12-38 2-33
1960-61 1365 3-94
1961-62 12-82 7-42
1962-63 12-88 8-33
1963-64 10-45 10-43
1964-65 12-72 6-54
Tue  VICE-CHAIRMAN (SHRIMATI

TARA RAMCHANDRA SATHE) : He gave the
imports. . .

Surt M. M. DHARIA : Since the hon’ble
Minister wants the figure I should sup-
ply him.
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SHrt MANUBHAI SHAH : Go ahead.
Why are you in a hurry. I will reply.

Sar1 M. M. DHARIA : I am quoting
from the report of the Reserve Bank.
These are not figures from my own pocket
or from my own imagination. If the
hon’ble Minister wants to say that their
report is not reliable, I have nothing to
say. He can say that.

THE VICE-CHAIRMAN (SHRIMATI TARA
RAMCHANDRA SATHE) : He did not say
that. Anyhow, he will reply.

SHrt M. M. DHARIA : He can con-
vince me. Even when we take tlis case
of export of manufactured artificial silk
and import of artificial yarn and thread,
we find that we have allowed our resources
to be drained to the tune of Rs. 50 crores
Oor more.

Similarly, Madam, if we look at cotton,
we have been importing cotton of long
staple. All the cotton of long staple,
that is imported from other countries, is
again not used for export but it is used for
indigenous products that are consumed
by the country itself. Is it not possible
for our country to export the goods manu-
factured out of the cotton that is imported
from foreign countries ? What harm will
it cause, I have not yet followed. On the
contrary, for the Khadi Board we have
been importing wool to the tune of Rs.
10 lakhs. Last year we did that. Now
according to the theory of Gandhiji,
rural economy is based on indigenous
products and so should be their export.
But we have been importing wool to the
tune of Rs. 10 lakhs, T could understand
if it is imported for purposes of export.
But it is not so. It is again consumed
within the country itself. Why do we do
that ?

Similarly, Madam, in the case of iron
and steel the same is the fate. Here we
have some houscs which are allowed
to import finished steel and stainless steel.
Even though the rates in foreign countries
are to the tune of Rs. 3,000; here it is
being sold at the rate of Rs. 27,000 to
Rs. 30,000. They are indulging in profiteer-
ing because they are getting licences and
quotas through the Ministry., Why should
we allow our resources to be drained ir
that fashion ?
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Similar is the case with regard to ground-
nut oil and oilcakes export. I know
that the prices charged never reach the
producer. I can prove to the hon’ble
Minister that groundnut that was purchased
by export houses in India at the rate of
Rs. 35 per quintal, because they have
quotas and permits, was sold out at cent.
per cent. profit. The profits never reached
the producer. They have gone to the export
houses.

Here 1 am at onc with my friend, Mr.
Kumaran, that time has come that na-
tionalisation of this trade has become abso-
lutely necessary. We have our S.T.C.
and the M.M.T.C. but their functioning
is not as effective as we all desire it to be.
I should say very frankly, Madam, that
those bodies which are on the black list
never care for that black list as they go
on changing the names of the comp_anics.
The actors are the same but the dramas
are different. To the very actors, all
possible facilities are being given. I think
they have earned not only thousands but
lakhs and crores of rupees. I can under-
stand your giving facilities to those who
are themselves producers and manufac-
turers. Instead of giving these facilities
to the producers and the manufacturers ~
the facilities go to those houses who have
been dealing with this trade and many
of whom I would like to say-—have brought
a bad name to this country. I do not
understand why this is being allowed by
the Ministry.

Madam, we appointed some commit-
tees to look into the matter. There was
a committee appointed under the chair-
manship of Dr. Mudaliar, There is one
more committee, I am told, appointed to
look after import substitution under the
chairmanship of Dr. V. K. R. V. Rao.
I do not know what has happened to that.
There is no report before us. I do not
know whether its suggestions were imple-
mented. The hon'dle Minister will be in
a better position to say something.

So far as the report of Dr. V. K. R. V.
Rao is concerned it was expected that
he would submit an interim report as
carly as possible. Eight months have
passcd but that interim report has not
yet come. Now when we have becn pass-
ing through such difficult situation, that
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report should have been available to guide
the Government. So, Madam, I feel that
time has come when we shall have to stop
the present malpractices and corruption
that are rampant in this department so
far as the question of export and import is
concerned.

Madam, there are so many affairs.
Unfortunately, there is no time at my
disposal. We have entered into agree-
ment with a cable industry concern in Bri-
tain. Not only we have been importing
their cable, but we have agreed in writing
that one-third of the entire requirement
of India will be purchased from this British
cable company. And what about the
rates ? The rates are to be supported
by the post offices in Britain, and those
rates are binding on us. Therefore, I
do not know what are all these matters.
A proper investigation should be made
into the whole thing,

Madam, I have great respect and great
regard for the capacities and abilities of
the hon. Minister. I know how hard he
has been striving. But I say that his
efforts are not enough. Undue advant-
age is being taken at all levels. This is
how this department has been functioning.
Therefore, Madam, I feel that it is
time.

THE VICE-CHAIRMAN (SHRIMATI TARA

RAMCHANDRA SATHE) : You have taken 15
minutes already.

Surt M. M. DHARIA : Unfortunately
there was interruption from the hon.
Minister. So I would request you to grant
me some more time.

Madam, the other day when the matter
was being discussed in the Lok Sabha,
it was said that one of the traders could
securc an amount of £ 10,000 for his treat-
ment and the hon’ble Speaker in the Lok
Sabha intervening said that when he went
to a foreign country even £ 10 were not
admissible for expenses per day whereas
one individual got £ 10,000 for his medi-
cal treatment. This is how the resources
arc being drained.

Surt SANTOKH SINGH (Delhi)
For Members of Parliament, it is £ 7,000.

Suri M. M. DHARIA : I do not know.
Thercfore, I would suggest that there
should be co-ordination between the
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Ministrics of Industry, Agriculture, Com-
merce, Tourism and Defence. There are
many defence requirements which can be
manufactured here. But from that point
of view there should be some sort of co-
ordination. Whenever we look at the
reports, we find that there is lack of co-
ordination.

Then, my second suggestion would be
regarding agriculture, The hon’ble Minister
rightly stated in the Lok Sabha the other
day that 80 per cent. of our exports came
from the agricultural side while only 20
per cent. came from the industrial side.
If that is so, I should like to know how
much advantage of these exports is going
to the poor agriculturist to produce more
and more in this country. If they are
given better facilities, if they are given
better amenities, if out of these exports
some funds for modern equipment, pesti-
cides etc, are made available to these far-
mcrs, I think they shall be in a position
to produce morc and more and perhaps
our needs could be satisfied. Therefore,
Madam, my submission would be that some
sort of co-ordination should be established.
I will now simply go on making sugges-
tions. I feel that a total ban, so far as our
use is concerned, is absolutely necessary
to the extent possible. Whatever could
be produced in this country and whatever
could be consumed in this country should
be consumed in this country indigenously
and no article or material that is imported
from outside the country should be relcased
or used for consumption jobs to the extent
possible. I can understand consuming
for basic industries or for maintenance of
the industries we have started but it should
not be allowed to be utilised for any other
purpose as it is going on in this country.

My last submission is regarding gra-
dual nationalisation. I know that there
are difficulties as we have accepted mixed
economy. We have introduced the S.T.C.
and the M.M.T.C. but that is not enough,
The whole commercial trade should be
made by the Government through these
institutions of ours and so far as the in-
dustries are concerned, they should be
allowed to go ahead but there should be
strict control over the affairs of those
industrialists too. It is high time when
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we will have to take note of this alarming
situation, otherwise this Bill shall be of
no use. They are the people who know
how to find out the lacuna and in that way
they will escape. I hope the hon. Minister
will take note of these grievances of ours
and look into the matter.

Thank you.

ft fmegare wmmes St
(mex w_mw) ITGWTERE  WETEET,
am@ faafa ae feavawr & 91 @Y
famr seqa o man § Sod e a@
=TgAT ¢ o s ot farta @61 fgfamy
A @ M gfe ¥ 1947 & T
AT T ST 1947 Fo & A TUH
AT AT af e gar | 1947 So & A
q & foq gav ar, {52 1950 7 919
ara & fag 52t afafag faar, 6T 1055
o FUiwaw ¥ fou qftarf%ﬁr €y
T 6T 19600 T 6997 & {7 ufe-
giaa frar o o f6T gaTd I
YT 1< Oty av % fog gaa) afafaw
FEAT ATEAT ¢ 1 U8 T § 0% gamsy <iv
wfy 2, wow feaw & @y Fv@ s
T AN T WIE Va4 Yy affenfs
R qar Tar g 5 g ad fawa @
ar W THEY smawmwar g, fag
afg &, fag faar 7 oz faw fgam &
AT AT 99 @l g 39 fgam &)
qY gt aF agwre affEafy § 59 Frm
F AEAEFIT FT AW & W TERT
AEAAFAT AAAAT § AT FHFT 7T
Far § frg g6 aww qag ==t
FET ARATE {5 a3 9 g7 38 FrA
R AGE TG gfe & A fr
gaT agr % faRelt AET & &7 §9e
% IV 5 FL AP, U7 § TET T ATV
AT FIETAF A aAr  FTHen
qy A& &0 T, Slqeed  aaEr
gt at sfqara o7 /9 1% e S 2
MEAR, FIAT aT G AF | crl—cj,m‘?
Fyread ST F o sue 8T &
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RIES SIS IEAREEE I P ) £
feafy &, qadie =wiE sde amsk
BN & qEeE g fage mer 4
feafa, godm gt sr & & S fr
EAR AFS T &1

S gH STy fivet @ qe e
1,200 FUT wfwr doq S ey F
AT Swr AT Sagt a i T
A1 IHH 7 AT 1 foran oY Frzmawg
gr o it & 7 o g9 v &5t o <@
dife | o gan duadfy fomr a9y
wﬁtmwrmg@@af%‘qr | g
EECEipEicT zﬁsfmwwgmtr 746
F0 &7 fagut & @ wmrar | e
qHadl AT A ZRT FEw A7 4t
fF fedfm  duadly dismr & v aw
afs faz@i & gawr 800 U &Y
wEEar faw sl & fRe & g
W T & 98 200 FAS T ST |
ER AT & AT SETST ey g
frerar, fagoii & o=t 1,600 wae
T agEar faay & araeg o fade
T g st & o) 98 200 F4S
FATT 140FT 1 @ AE AT 57 a7
€M S SR ¥ 6 9gd e
w QT gRA AT ar iR 1,346 0
F1 faRell a1 & A I o e
X H 9T 2,206 FAS T | A AT Y
BAT FEET § ST qvE 6 Shar
Fgd § “If wishes were horses,
beggars world ride on them” &1 g8
TG ¥ AL FEAT 7oAy AT I ooy an
qrITST ¥ fa #9950 gy my & fe
A EFe QY& &, 9T HFt & Hrq g
fagelt war S dwEr A o T TR
g1 ag ¥ sfag s A £

IIATETT HEIRAT, 1965 Fo aFm
%7 i & orare ox gaE 5 2 s
T AT AW Y afowsy el e
N ATENE T gAY faee WET FT
HHE AT AT ], TAR waY S aa“r S
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g9 FW §, T 9q T § B
fadelt 7T @1 7g dFT TBATTTGIR |
% FE HOTE gva g fom A 5
Wt St fF g3 599 a9 F9 § gafad
FAET A6 TE &, ST qumy §)
R fag fem 7 g7 98 ® § ag fewr
TH %5 5% AT AGl AT gAET gar
wran & fr Qe feafa e T fagml
N FAT TFW @ (99 GAFT FEATFAT—
IY # FFAT TE ARV AT, A4 AW &
feq o wdi & afer afcfeafs & awmx
g; agfeafq st fa wgan g0 i
fip fanfas #80 § far ‘Payable when
capable’ S #AfqT g STET AT MUY
TEH IHT &% | A1 sy fRur A gw S
Y A ST AT el | TR AZ § I
AT A G T AT AT T Y
9 ST TET T @I g~-TS! FAAY TS
T foget aret 81 gaa fgae &
T T JTI—IqY IO AfuF FY T
fe it &g el agf afer aw &
Far § oK gE F W% o A
AFRTT 7MY &R 99T SeaTST a1 § @
7Y, ¥ et & fgge ¥ qewe gy
TG I SATT Fgt gAHT WIS & § U<
ST 93§ T I GREAT AT ¥ SATRT
T g AR ag FAT E, IO faqur
WET FT §¥e 9¢ s, o feafy
T gAR q9 GFE FT GIEAT HIAT
TIM | IGY I AT F WA
I AR FUE #1 faey w@r &
FEWFAT g, AT A §, R
TOH ¥ 9y @Y 0T e 9 g Fae
I AR TS F FFA F@F FLRA
arA €, AT g ST A 87 2,600
S T @A a1 § A< T 2,600
FUOF WA T § SUST gvaa 7 AR
99 ATF T HATHAIF H AT HIHE &
ITHI @ | gEIR el ot g STy
FEI & % gura faRe #Y oaad sar
& T3 § AR A AR G F
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% g1 TeIE oY 59 ST agaT av
WY1 g A9 % I3 A § 7
FgFAA A & fag § s ¥ fag
Arefxuagyd & ford ot ot a8 aauie
F ggy AT a9y s W §, R AiFS
Y&, fedeq 30 & 15 gAY 2997 THIE
fear |, ag zvie (e foar @ SO
AW 9% T § Gl 99% 99 T 9 § A
qI3T 1 3 AT §, 39 efafaa &
Fo fauqar S aFasy | @Al T,
Afp ST S ATH 2T & AIHS § I
Tyse grar & fe gandr faem frere s Y
g iy Sl &S & iy o wed
g i carawet g @ SATET 31 W
AT WA S & /AL & A A, I8
ATTAHTT § ATy & IS, 1948-49 &
g wr fr fagwi @ 1851 fafeawa
®fe #1 wrer fratg @ g 7 afas
YA FTAT UST AT HIX 1955-56 7
Faw 825 fufwas v srag &
1964~65 ® fafq %Y s@&T 4,449
fuferga v FTgwer faden & sumer
IS ATATT HEAT 9T §, THAUE qGT §
WX THEIE IqY WY SAET g § A
gaTT dN a6 8T I fawr 7 W«
W 1/ AN AT ¥ T SR
fa fraq Y faew &, faeg ey @ gt
g fwT oo faew qa F 9 W
Tg &Y gATQ Sy Gl dyerr a
&, suwt @t o faw g A qur ad
ardt § gaar afusw ST sy F A
Y, Y gEY 8 4T AVorT a9TS § TG
oyez FT &0 ay Sfaa &

TFEE FW F fod gaTd FETA
S ST AT (T I HAAT FTHA
FI @1 & wc @ s@ ar faqer
swen w9 fEa @ sEa qEfaw @
AT | AT FaeTe AT g ARl I
geTEER afufayr, 1 9T §T, -
e AT EANEEa #iEd,
YA T TSATEA DGH, WAL
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[ famempT Aererersit dtfean |
TROE S HWT USRS, Wi
T FF T g g A FACAT
T ar weaEwd FEA g §Ee
gy e & fg S gera
wareg g oo efeifoe & faae @,
Fhifedlsr & fggm@ ¥ SR S9w@
feara & sremr ser swaeg™ g |
IqH  srEREER W% owifawe,
TERFET AT FWigaA  gafafad,
TR IATH (AUE, STEIET oTh
gafes, TrztEe s Rt F § 1
TH FATAT SIUHET JTIETT FAE
AT T & wey At Bior & 1 fww
T g @ faaerT snfeax @gr
q¥ s fqmam E ot i g aa
1 ¥ for 73 3" uwE oW
Fifae @ o™, $ e THEE
wifqw, afiwen T o WeEEw
#ifae, F1eq Saverseq TR YWl
 afee, Seifmatar gaae Tmew
Fifgw, @3 e NweE Fifae,
O WEFEH Fifaw, ATSHT SR
TR ST Fifgw, onfes -
2 sy Sfaer L L .

Sur1 M. P, BHARGAVA (Uttar Pradesh).
The more the merrier.

st fermergrre Aeretesht Sty
ag @ § a9 sros fod, sy wee @
g at /Y F &7 e @, S
SUTRY ENT SN gUIR WA R
e |

Tue VICE-CHAIRMAN (SHRIMATI TARA
RAMCHANDRA SATHE) : How much time
you will require ?

=t faweegaTe wenasl stefea
o\ @ AS 12, 15 fme o) @@

TrE VICE-CHAIRMAN (SHRIMATI TARA

RAMCHANDRA SATHE) : You can contmue

at 2-30. The House stands adjourned till
2 30.
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The House then adjourned for
lunch at one of the clock.

The House reassembled after lunch at
half-past two of the clock, THE Vice-CHAIR-
MaN (SHRI M. P, BHARGAVA) n the Chair.

oft fermerpwTe Aeneestt Sl :
IJURIER MRS, W TR SHIE
Frafrad & G § S =1 F< W@ 9@
AT TEr 9T AT WHIT 9T 7 A
aqraT ot v ag gt ag § S8 anfe
T & 1 St & fawfew § A3 faea
t 5 o e yHEe siferaed B
qt & == FT T AT IqX ATC
wFEqE T Frafaed T faawwr 3
YFL § :

(8) Plastics and Linoleum Export Pro-
motion Council,

(9) Shellac Export Promotion Coun-
cl.

(10) Silk and Rayon Textiles Export
Promotion Council.

(11) Spices Export Promotion Coun-
cil.

(12) Sports Goods Export Promotion
Counctl.

(13) Tobacco Export Promotion Coun-
cl.

(14) Processed Food Export Promotion
Council

ug @ 1964-65 % F¥ fOE § 1 amv
IR fooer 991 gF 98 Oy Hey Sy
ST

o gaF aramar et A7 Faw
FEANEA & | ITH S AS , TR S ,
FRT NS §, o ghvear sy A
8, o s reqw a1E ], e foew
NS &, dfsaw sz faew wafadew @
T UF ATYN FAT FITSHAN IS F19T § |
R ST R T g &t Hel St #Y
A §F | AR 59 A% ¥ AQ A3
AT F T | § | 6 7o oramar 5%
SaATae Fferaea §, 10 F FAT§ 1

it A wg A FERIAG
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ft fawargATe aFrEEs |l
WX & Y TS THIOW | HeE )
§ fo Fam Fanfdt &g g1, e g1,
TR &1 1 3 § HAT S wgd § & 1 IR
THIE SAATHS FI3feaer JoT § FH-
faaw e we gfeafadt feare-
A s g, TN o TR
FRARTA AR TFAUR &1 G
FO & fad, I A%g 7 & 4,
qAT §, €T T FRAREA JWT §,
ifeaw wes Tege g §, sheum
TaAdE faRui € & 3 WSiwefesg sm@m
g 1 fi5T 3u% samar faiel 3 R W
faRwi § 95 s arer SNEEg § R
™M IR d N & AWy | WY @y
& < § 399 3 ga foaer gw -
9 FT I § 98 T FL X § QEv
Ay wrwar w4 e s gfeewi
&Y @ § 9w Tam o & fF 100 To
T & 93 gud 90 TEm & @ &
AT 5z 71 faem 1 100 To FAWM &
fad g @< frqar @2 28 § PR IEW
feare ad at fafsa svmr &S e
FE § SqH ATA9R W S PR CFIE
FW § A ufaad gEEl FQS T
wafady 3 5w § ) fee 3 wd # g
F fasol ¥ 1 %o o § % T aw
vl & frafe § 13 #39 at faul
W R gl @y wafady & s

20 FO% 1 13 FOg Fr fq3
war oo Fw & @ 20 wA9

T O# aafe i dy awd 0 W oA 11}
FUT %o Ft  fadult gar AT I F
7 17} FAT @ N gafa vy
o 7g gy feafa 39 S ) 7@ )
gAY Al FY Fad ey T @r
anfrfiae 2 dive 1 39 § St Sa
g 9T AR amgR formT 91 9ar o
Aifsa 1 3§ TR & el
AT TO & AT aTame 7 g dar & Y
g dignfrafend s @
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§ guwtr @1 sfedwa & ) g sEn
fagmal § a1 GLHTY 99T ¥ f5d) 9@
X AFT @ IR AT fardy wgT #°y
feafa fami fam fomredt S & @ aitegaat
(@ FT ZH 1% ST T FAT gd |
T TG F F7 famr § g a7 W
T # 2 W ot e & SaAr @Y
adl a1 @ & 1 wafed wud AeEr §
QT g5 R SgAT ATfed |

ITANTERY WEISE, FART wgd ar
TIAT ST W TR WE T W WD
FW & W aga @1 ay fazeh wafai $
o9 mifred F ¥9 F F7 oAt § #iR Y
(e A-ETE P T B A TG |
FIT 1960-61 D AFT H a1 A
AT FETH T IT 55. 9 FUS To AL
YIFEAT W 31.9FUS To |
¥3 AT FURLY AT @] T9T 36 9%
&< g oaT § | g 38 fiF g o T
FW & A& T, TAR ATREH a7 &
TN STRae # afaw W oA-
faet &7 aer Sw} &<ar g, foawr
faa S gt § S fegae & sawy
e rsag faa strar @ 1 afeRy
FuR & fgama & sty streit § 7 for o
e & feara ¥ 1 SuaET Ay T F%
FgT amar & fr owr sreadar & v
T iR oK I AT oy ¥ A Y @
g wE = R &
HITT F FFX 0 § | W gAY WAfaF
a%d N § Aot F1 afawes
¥ fod g agp dwed g AR Afr 7,
A IEY am & a7 g a faaf
WA T §, T A g A
9% § o fad ux adw & ol
gt facalt Y srEeEar § A
33 TR q9 § A€ 5w 5 gArdy -
7l Ao & A g g
e g g, o fd Rt g
STAY &, I HATAT FLIA § | AV A
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[sft famwmare st dtelen)
FG TF AEGNT & ! FaA A F TN
agl, o o FreEm & s fageh g
F qATT &g 99 & 1 aY Gt fafg A
¥ g w®m 5 guer g8 &
aifed for g fadel qe g5 SW Tl
& fad dmd fomd U1 Fr wEEd
AT qEE T g a1 awig & ot G5
F AWT F AFTC I § qrfF T gAR
F T qF | T TRAF F5 QY X
g TRz s a0 W
g oot #Y Srodtogo adyT & forasr
waas ‘St gee 3w §, 3 farady @ear
H T qEE F A F IR IR € |
Jga # 3o fow oz frsem o1 f5
AT qE G F AW H gATY FI q9
FFIX 98 T § | UF a<E Y g -
T R F F G ™ FW
IR 7% Sq e T & fordt swaea wgi
¥ A ag e W g afaa TR
g A AT &Y aw & faa wifa
FE FW FT 98 AfFd s gl
Sive e g suRl O #afady
T TEAET T 6%, 99 I W TG
faur At 3, a9 % 8 ST qieT
T Sy gH A8 Wy fasem Qv
FOTET AGL | TN ARG ¥ A W_W A
e SR i § TR Fa-
F Ft @t § fawe qvq @ o gl
faq@riss@aR Ay garg @
AT T -9 Ty ey, F%
1 ToreraT, 393 s ¥ o faee |ree
T gt &t e 9K oW awEd a7 §
FTHT 939 & gafRfEdy Saie 98 S
3T Gft FT IR ALY S FEAT | FX
F IR | ag Fg 15 g 6 e Ay
T @ e ARy #ag Y g
WrIITAT FET AR T g 9 A
ST §) Gl § | SofaT AT % o
foaa (g o Y avalt g9 wmdd

[ RAJYA SABHA ]

(Centrol) Amdt. Bill 3198

I wfgTd ST @ sFATE %
gfte & & s F% for gATYY aRFI
T 57 i F v s & Tifed o

fefad & fage & 3@ 1 v
s_w 5 fowet gon & fr wiei do@ F
9§ TANET 106. 97 R @
fefedt wegm §dr & @ feelt , &
200. 74 fireiaTe grit § o7 e e
H 108. 28 Fratare gar § afwT aex
29 H Had 28. 11 e gar g1
FAAT FH TR fAET agl FeqH gl g 1
gafad § oy sem fF gard g
T e 4 ¥ 3@ X | SR IF @
B HT YA § TEAT GIEee Q1 A aqrar
& g waw ager 9 =i w7 SrafEwar
& T1fed 1 g, frals 5 a=l
SR &1 9gd S T3 & AR 594 X
afy s gd @ N @ faale
FIAT ATfA 1 GATL STATEA § TEAF &l
forad &7 99T Q@ 97 IST §F

FG Sl FT AT §, STA FOICATFAT HT
STRw ¥ g fF 9w w wEd
<@y g foaet fazeit war qn #4r g6
It €1 fasely qaT @ @ L g gt
g S9%T o wiqug fAfeaa w3 @r
218 3R g® sw Aifq | fauy @
g1 qaT & a1 g7 T L AT g2 l-
IO T, Wi g9 F SIafeT Fr
g, faaelt A1 @9 F<& faawl & qrwdt
AT FFWFIIER FG, §9 gfte
¥ fqam= & g

gAY faw aar G o fRw &
frafa s fadelt @ ot 00 @
ot wfawa ge frdy | W g Sy
AeramTEr @, -dfaew @, @
qrET AT S9w st g R oSely
Ig W A9 G A IR guied gw
Y e fee ST AT ity oy
srafernt ggwr T sfama W
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¥ M wF, FaA TS AW W@ fF
FRF F AT L T F AW F
Twoar wr g afr W &
HIHe § o7 <@ § | g6 gfoe ¥ faRw |
Y ey e § a1 Wi Fr g
faRi § & A< agT QT FTRT AT FT A
&3g Wt 5% ¥ argawr 7 faswe A |,
fadwi & oAy FT w@r § | 9§ W qFee
FA & f S SEeT g W A
FW & I TE Y g B! ATEA
&Y ot fordalt wa g agh & W A
gL Fwr 99 9 TR agh o,
Y O & € F Y, o qeet @
® § 1Y, ST AW F fAA maerE gl
W JGFT WA FT gAFT Y T S
eqT FAY AT | faRwy FeErReT
T T T & I F T
W g | dfers R R R I
AR FHTRAT & GOX I ez &
&) § AR ZFfHea AT+ F & A
IAHT FUS TMAT q9 TG, av 79 feafq
qz g9 faae s =fegd 1 gF g
feafs &1 fAwio s =fgd o
faRely FoEREw & PR TN § T "d
g | faRelt Fwfl sEEr g
EIT S F=dT HT ARG H AT 39
AT ¥ AT G997 WIS ST SaHT
AW T W & W g FAm

el

IaqHIERS (! AFRIT TaTT AHI ) :
# TIHT g ST &7 =TT § FF e
20 fre T § 1

= farempm ATt Stclem
§ S € @ T P | | 48 TG0
w1gat € 5 g7 faqwi & it F=ar "
W § S AT T @ g
T SO AT ITed | AR 3w | Sy
ATGETHATATG § I7a 39 AT & ol
Stearfia fFay s =ifed 5 etk
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iY@ g T gedl g W s
fad g w19 fadeh qz @ Fe) o5y
& SuaT agr &Y G frar ot 1 SR Ew
T T # U afelger oqd agt
§TT FT AT At T9Y gAY qgT &Y
foelt war A =9 &Y sy | swfeR
gt deae frar o i #Y9 & odr
qrn & ot fagwl 9 @ gt § g
O 7 & w0 et faia a8 &
g § | @ 0 g s darfat
FY TRATET A7 T |

G QT T (o T GITA &, IS 7T
A% g g @ T § &
7g Y FEE UFT 1878 ¥ g7 97 X
1962 ¥ g@s foirer faomr o iR
Frfegadeae foois 39 & fag s s
TIRATSHE AT R & | M A F 4
& I I8 99 93 TTaT & fF 51 1962
# AT T FA F1 A F7 T v
IR I fOa FE H g I N
q9H T 9 A TR qut § a2 ™,
T gReHe F A fhg a® ¥
TEEIEES FW § ! I AT I9 TAT
T FEA A yASHe T F AW
T9Ig ¥ FIE TFAT T ? AT I
TFATT EaT § O T T T AT GF
S TFE &Y T &, I ol g
F 2 ? T @ 9 G A G B
St AFEE g1 I9F 9Ed e ag
q A~z R | @ 9 § 98 SRAr
argar § 5 o e AR we aF 98 W
AYg FT FATSHE FUT ALY TS A IqH
awd § 397 T4 FoFar i< o St ag
29 qYg &7 yHEHe a1 @Y e 3ua faa
a8 FT SRR AT dedr & 7
wifma Fag fraea s agar § &
AT A9 S 3 4 9l B AR’
YT WYY F TG F |

0 99 | 98 fdew s =g
g f5 amad T T § 6 WA AT o Ay
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[ famagr< gaTATas SRfear]
EqT W@l g, TR FIW O A & )
FvY aF T9 aCg v sweedr fwdy o
faur # 7€ o & fis arfwamde fafs-
AN TT 7@ X | H g Argan g ot aw
T 3T T {THSAT §, THHT F079 ST
# I BT 7 Tifgh & ag 39w
Tas f v 938 7 39 @, 39 SEI
T T 3¥aT A & | gOiAE Y W Y
ewq ‘e’ F @iy WR W <@
fer sT fgg of'e s & arg o
T AT &1 9T FD | I S9H 59 & B
T 7@ & AT Y AR B AT A
grit 1 St @t § SEwl §F &
qAT ATAWF g AT IT*T AT §
aifas wsr ot & Sy Anfgd 1 e ATy
QI T FITIH GFTIA AV AR 39 &
o F15 sufa 767 1 FifE w9 2w Ay
fadelt et T TaAY srAwEEaT § AV W
@ FTIT A a1 P s § srfes
&3 faar st fgd & @A 97 e
grafer 7t gRMY | 594 M9 Y g -
a1 #Y & fr st fafr oo 6 7
F FIE  TFaT & R ™ F9 A T
qFAT 8, ¥E S e § 9 foeger 3w
AR fraa ] | 38 a<g ¥ . st
F I UF a¥g w1 Sfqey ww @ &
fo & Ty a9 T o & o1 TEd
TG T TFT € | ST AT Y T FHT L
6 TT T 10 TTF FT g1 SiF T 7 Y
& 39 AR # FvE aafa gy gRir
ATFT T T & AT FIE F I ATAH
€ ¥ qF qOET AR & F o6 w v
a® & ao 39T T T F1
FI0 qq«E g8, @ ag S T ag
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Frartrea w5 W@ sfaw wew W@ A
3 ol § fodee st wEar §
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a9 ¥ O AT graE FE fear-
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T 1T T & 1 gafed g ofm w
q1Y AT, g FATAT F1 YT AFT A 5
TG & AW §, ST TaqT 909 FQ &, ITHT
9531 ATy, IAF AW sAF foree |
T Tfgd R SATRr-A-saTeT 9 aei
&t Tt =fgd@ afr ¥ Wiy § W a
H T B T AEIE | FAAT & g
R s i

Tue VICE-CHAIRMAN (Surt M. P.
BHARGAVA) : 1have got the names of quite
a number of speakers in my list. May
I request hon, Members to be brief and
limit their remarks to ten minutes ?

Stri T. CHENGALVAROYAN (Madras):

Mr. Vice-Chairman, I rise to support this
Bill which has become rather legally neces-
sary in order to give an extension of term
for the effectiveness of the provisions
of this measure. It was in the year of
Grace 1947 that we thought it necessary
to pass such an enactment as the Imports
and Exports (Control) Act, 1947. Since
then there have been timely renewals of
the effectiveness of this enactment and
the last renewal was in the 1960, There-
fore, Mr. Vice-Chairman, we have to
examine the necessity for a further renewal
of this enactment. I must say without any
fear of contradiction that the conditions and
the circumstances that are obtaining today
place even greater emphasis on the need
for continuing such control both on our
imports and our exports.

It has been suggested, Mr. Vice-Chairman,
that the whole system of our import and
export has gone into anarchy and my
esteemed friend, Mr. Kumaran, was pleas-
ed with his characteristic vocabulary con-
sistent perhaps with his party’s tradition,
to say that it was an anarchy. I hold no
brief for our brilliant Commerce Minister.
But as a student of the balance of trade
position of our country ever since we
embarked upon the Plans period, I have
no hesitation in stating that there has been
a continous struggle with regard to the
propet alignment of the imports and ex-
ports so as, at any rate, to ensure not
to have an adverse balance of trade.

The Commerce Ministry has been gal-
lantly facing this problem of equalising
imports and exports in such a way that
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neither the Plan endeavour is distorted
nor are other economic conditions disturbed.
If we examine, Mr. Vice-Chairman, the
international trade position of very many
developing countries—and I had the benefit
of going through certain statistical in-
formation with regard to those develop-
ing countries—and how they combat the
very strangulating position both of imports
and exports, we would find that there has
been one generalised pattern that emerges
from all these developing countries. Their
combating, will give a broad denominator
as it were that while they are struggling
with the restricted imports, while they are
making strenuous efforts to promote
exports, still the balance has not been fa-
vourable and economists are agreed, Mr.
Vice-Chairman, that the intensity of the
imbalance between export and import is
truly reflective of the very tempo of deve-
lopment of those developing countries.
Therefore it is certainly not a meaningful
cry when we say that there has been no
effort at equalisation between imports
and exports. Mr. Vice-Chairman, I would
be certainly feeling very disappointed if
there has been any such equalisation. Any
such equalisation will be indicative of the
terrible stagnation of the progress in the
Plan. Therefore, Mr. Vice-Chairman, I
beg of this House to assess this Bill in
the context of control of import and ex-
port in the developing economy of our
country. It does not, therefore, mean
that we have to shut our eyes to the neces-
sity for controlling either imports or ex-
ports. In fact, this Bill envisages such a
consummate power with the Government
for the purpose of controlling imports
wherever, whenever and whatever is neces-
sary and equally to control and regulate
export in the same fashion. Therefore, Mr.
Vice-Chairman, this Bill clothing the
Government with this power will inevitably
make the Government a live to the fact
that this position of import and export
has to be timely reviewed. It cannot be
an ad hoc solution; it cannot even be a
one time factor. ‘Every day, in fact, every
hour vigilance has to be kept for the pur-
pose of seeing how the import flows and
how the export overflows. That should
be the task of the Commerce Ministry
and our experience, if I may say so with the
greatest respect, is that the Commerce Minis-
try has been endeavouring in a very gallant
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way to do this great task. Mr. Vice-
Chairman, I only beg of my hon. friends
to realise this so far as several institutions,
which are to fulfil this task of control-
regulation, are concerned.

My esteemed friend, Mr, Chordia, gave
us an exhaustive list of several institu-
tional arrangements for the purpose of
understanding and of trying to assess either
the import or the export needs, In so
giving an exhaustive list, he not only ex-
hausted himself but practically also ex-
hausted us but my most respectful answer
to him is that it is not for the purpose of
the luxury of having so many institutional
arrangements that we are having this, Each
article, each commodity and each circum-
stance requires specialised attention and
delicate and nice handling. Therefore it
is that for each particular commodity either
of import or export specialised institutional
agencies are necessary. I am sure the
Commerce Minister would not for a day,
even for a moment, tolerate any such
luxury unless it has become absolutely
necessary for institutional organisation and
control.

It has been stated, Mr. Vice-Chairman,
by my esteemed friend, Mr. Dharia, that
the kind of statistics given in regard to
certain commodities has not been very
encouraging. For one thing, Mr. Vice-
Chairman, in my long life in public affairs
I have learnt not to rely upon two things
one is the monsoon in our country and

the other the statistics. Therefore, I would;

beg of this House to kindly appreciate
this fact that there has been a review of the
import-export conditions in our country
and though the Commerce Minister has
not had occasion to give us in a consoli-
dated form the several aspects of the com-
pendious report either with regard to
import or export, the Economic Survey
what we have been presented with on the
eve of the Budget fairly gives us a very
reasonable assessment of the import and
export conditions. With your leave, Mr.
Vice-Chairman, I would very briefly and
rapidly refer to two or three aspects of
that Report. It is stated that the decline
in the reserves during April-September,
1965, was Rs. 8-S crores in spite of the
drawing of Rs. 36 crores from the Inter-
national Monetary Fund, The overall
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deficit in the Balance of Payment was
thus Rs, 44-5 crores as compared with
Rs. 43-5 crores in the corresponding
period. It is further stated, Mr. Vice-
Chairman, that the imports which have
been showing a progressive increase since
1962-63 touched the figure of Rs. 1,396-0
crores in 1964-65 recording an increase
of Rs. 165-3 crores or nearly 13-4 per
cent. over the level in 1963-64. It goes
on to state, Mr. Vice-Chairman, with re-
gard to the spurt in exports witnessed in
1963-64 that the rise was Rs. 79 crores
but that was not sustained in 1964-65
when the increase was smaller by Rs. 22
crores. Therefore, Mr. Vice-Chairman I
should submit that for the purpoe of appre-
ciation of export-import conditions the
statistics reveal in a very reasonable way
the necessity for taking this control.

Mr. Vice-Chairman, I would only res-
pectfully draw the attention of this House
to this question of the penal provisions in
clause 5 of the Bill. There is an amend-
ment moved to the effect that the period
of imprisonment must be reduced to one
year. I must say with great respect and
equal remorse that it is neither the joy
nor the wish of anyone to make such a penat
provision but we must understand the
gravity of the situation, If we under-
stand the frequency of the offence in this
matter, I am sure this august House will
not be reluctant to accept this penal pro-
vision of two years. When we consider
what a great gamble those persons who
are interested in this trade are taking at the
cost of the life and the fortune of our people,
and I should think, Mr. Vice-Chairman,
that a penal provision embodying an im-
prisonment of two years will not be very
excessive. On the other hand, my esteem-
ed friend, Mr. Ghani, has given notice
of an amendment on the other extreme.
He wants this period to be increased to
five years. Perhaps he has got some
vengeance. I do not know why he should
extend the period to five years but this
provision in clause 5 is very reasonable. ...

Tae VICE-CHAIRMAN (SHrR1 M., P,
BHARGAvVA): He wants three years, not five.

Sari T. CHENGALVAROYAN :1I
stand corrected, Mr. Vice-Chairman. It
says three years but I submit that this clause
5 is onlyindicative of the control which
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the Government wants to take in regard
to an offence under this particular Act.
Mr. Vice-Chairman, the Sea Customs Act
has been repealed. That was a very de-
vastating Act in regard to its penal provi-
sions but when once that is repealed, it
may be possible that offendors may get
away from the clutches of any other enact-
ment. Therefore 1 feel that clause 5 is
very decidedly put in in the context of
this Bill. Otherwise, the power that we
give to the Government will become abso-
lutely anaemic, will become atrophic and
may sometimes even be abortive. There-
fore, Mr. Vice-Chairman, I wholeheartedly
support this provision in clause 5 of the
Bill. There is also the plea that it must
not be cumulative with fine but I should
think that these offendors not only commit
a social offence and crime against society
and the nation but they also get a profit,
and fine is nothing but a forfeiture of the
profit which they take, Therefore, Mr.
Vice-Chairman, this provision in clause
5 is very desirable and necessary and on
the whole the Bill shows a grim determina-
tion on the part of the Government to
grapple with the very knotty problem of
imports and exports. I am sure, Mr,
Vice-Chairman, this is only an enabling
provision that the Government has made
and with its largeheartedness and farsighted
penetration into the different aspects of
our balance of trade, Government will
certainly do much more.

I only want to add one word, Mr. Vice-
Chairman, and I have done. There has
been a very elegant emphasis made on
the question of controlling exports and
imports. I most respectfully endorse the
view that there must be an increasing appre-
ciation of the need for nationalisation of
the sectors both in exports and imports.
We have had enough of patient trial with
private management. The time has come,
Mr. Vice-Chairman, when I am sure Go-
vernment, armed with this power of controll-
ing imports and exports will also insti-
tute certain managerial tasks which they
are trying to do as much as possible and as
far as possible within the power of the
Government.

With these words, Mr. Vice-Chairman,
1 have great pleasure in subscribing my
wholehearted support to the provisions
of the Bill.
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3r. M
SHR1I SANTOKH SINGH : Mr. Vice-

Chairman, Sir, I rise to support the Im-
ports and Exports (Control) Amendment
Bill, 1966. The real necessity for bringing
this Bill has been very ably mentioned by
my very valuable neighbour and colleague,
Mr, Chengalvaroyan. Sir, as the hon.
Minister said in the other House, it is
a well known fact that in the early decade
India had a favourable balance of pay-
ments position because during the war
due to the extortion of the Indian eco-
nomy the British had accumulated a lot
of foreign exchange belonging to India
in the British Treasury and the view of the
entire public in this country was that we
should utilise that foreign exchange for
the liberalisation of imports. Sir, in
1964, I remember I had just entered into
a small manufacturing concern and these
imports and exports came into some
irresponsible hands. Anybody who ap-
plied for import licence was given licence
for one lakh, two lakhs, five lakhs, ten
lakhs or even 20 lakhs. I am talking of
1946. Then was the necessaity for having
controls of this sort. And in 1947 they
wanted to stabilise the conditions. Here
1 mus! quote the example of the Bhakra
Dam. When it was being conceived, it
was asked how we were going to consume
and what we were going to do with 9
lakh kws. of electricity that we were going
to produce there. Today one Nangal
Fertiliser is consuming one-half or one~
third of the electricity generated there.
If there were two factories like that, the
entire quantity of electricity generated in
Bhakra would be consumed. Similarly,
in regard to this foreign exchange from
1947 up to as a matter of fact 1956 every-
body was thinking how we could con-
sume this large—accumulation of foreign
exchange to the tune of Rs. 1,200 crores
lying in the British Treasury in the name
of India. And the attitude was, let us
do this thing or do that thing. Actually
when I visited London in 1948, I heard
stories of Maharajas enjoying at the cost of
this foreign exchange accumulation and
here in our country I saw Chevrolets,
Chryslers, Fords, Mercedes and other luxury
goods pouring into the country and we
were mercilessly exhausting that accumue
lation of Rs. 1,200 crores. As a result
of the extortion of the Indian economy,
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the British had no doubt deposited that big
amount in the British Treasury in the name
of India and we wanted to consume it.

After 1956 the conditions changed and
we came to know of our economy better,
We had the Second Five Year Plan, the
Third Five Year Plan and now we are
about to enter the Fourth Five Year Plan
and we have now come to realiss how
important this foreign exchange is for the
economy of the country, Here again I
would like to give one or two examples.
We are importing heavy machinery which
is not fabricated in our country; we have
to import this machinery for the setting
up of our big dams and power houses.
Big boilers are needed to run the big fac-
tories; we are going to have plants of
Rs. 20 crores and Rs. 30 crores. We have
Rs. been having steel plants of Rs. 200 crores,
Rs. 400 crores, Rs. 600 crores and now
Rs. 800 crores in Bokaro. For all these,
some of the machinery have got to be
imported and for that foreign exchange
i8 required. Today if you want to have
raw materials for about Rs, 10 lakhs in a
factory, the entire factory is becoming
idle for want of that sum of Rs. 10 lakhs
for getting the raw materials because you
do not have the foreign exchange for that,
This is something very alarming. I am
comparing this position of today of the
foreign exchange need with the position
as it obtained in 1946-47. Sir, I must
say that a boiler of about Rs, 5 lakhs
remains idle today and the factory can-
not be run because the feeding pump
costing about Rs. 10,000 to Rs. 15,000
which has got to be imported from abroad
cannot be got due to lack of the necessary
foreign exchange. That pump is not being
fabricated in the country and it has got
to be imported only. This is the present
position. It so happened that this accumu-
lation of Rs. 1,200 crores bagan falling
down and it came down to Rs. 500 crores,
Rs. 400 crores and so on and ultimately
perhaps to Rs. 75 croies, The position
became so very critical that our Finance
Minister had to bring in a regulatory
duty of 10 per cent, onimporis to clear
about Rs, 70 crores. This was in 1965,
Today many plants are threatened with
closure, plants which are specially depen-
dent upon imported raw materials. So
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what I am saying is this Import and Export
Control Order is very essential to meet
the requirements of the time. They have
to be regulated properly so as to be able

to feed the country with the necessary raw
materials,

It was mentioned that our imports are
on the increase, Certainly it has increased
from Rs. 700 crores to Rs. 1,400 crores.
After all, we are a rising nation and it has
been aptly mentioned by our dynamic
Minister Mr. Shah that these are the pains
of a developing nation. Certainly our
imports will be rising but our duty is to
increase our exports also. Of course the
exports have also risen from Rs, 500 crore
to Rs. 850 crores. There is however a
big gap, no doubt, Most of our tradi-
tional exports have been our agricultural
products, It is said that agricultural com-
modities form 80 per cent. of our exports;
that is, it comes to something like
Rs. 680 crores and only the rest of Rs, 170
crores are earned from the exports of manu-
factured goods of the industry, There
may be only a small scope for increasing
the exports of agricultural commodities,
that is, the traditional items; it may go up
by Rs. 30 or Rs. 50 crores or at the most
by Rs. 100 crores; from Rs. 680 crores
it might go up to Rs. 780 crores or
Rs. 800 crores. After all, there is a limit
for the export of agricultural commodities.
Therefore, it is only the industrial goods
that have to come to help to raise our ex-
ports. The industrial goods account for
20 per cent, of our export trade and it comes
to about Rs, 170 crores. This figure has
got to be increased, not only doubled
but trebled. It has got to go up more
and more so that the gap that cxists today
between imports and exporis has got to
be made up. The question is how it
cw be brought about. My friend, Mr,
Kumaran, spoke of anarchy and so many
other things; I could not understand his
longuage, It was mentioned by Mr. Chor-
dia that we are paying subsidies. Now
it is a reality that there is this gep of
Rs. 500 to Rs, 600 crores and how to make
it up is the problem. If we have to export
we have to give subsidies, It wis men-
tioned that out of Rs, 100 crores we have
to give Rs. 42 crores or more. We are
helpless in this. The export maket 1s
a buyers’ market; it is not a sellers’ market.
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If a thing is selling at Rs. 2 in the country
they do not want it even for Rs. 1; they
want it for eight annas. And who is to—
make good this Rs. 1/8/- ? And if you
want to export you will have to sell at
the prices which are prevailing in those
markets. What are we to do ?

AN HoN. MEMBER : We must increase
production.

SHRI SANTOKH SINGH : Of course,
what is needed is more production. At
tt.xe same time along with more produc-
tion we have to produce the goods at
reasonable prices. The price at which
we produce depends on many factors,
namely, raw materials labour and
labour relations and more so on
production methods, If we invest more
anfi the return is less, if our raw ma-
terials are such that we have in the first
ten or twenty years to import them from
outside, that is going to take time and

then the cost of manufacture will be
more,

Now, if my time is not finished, 1 want
to make two or three more observations,
While we are so careful now, and we
should be, about the use of foreign ex-
change, I would like to mention one example
of a plant, the Hindustan Organic chemi-
cals Limited. I have mentioned it here
four or five times and I would not like to
take too much time of the House, but cer-
tain things I would like to repeat. There
is a very bad story about it. It has been
conceived of for the past ten years, Crores
of rupees have been spent. The plants
are not coming up. Things are bcing
conceived again and again and these are
being divorced. There is a big story about
it. Why I am mentioning this is because
it is a key plant whereby the raw materials
are going to be produced in our country
and they will not have to be imported
from outside, It is a question of saving
foreign exchange, between Rs. 10 and
Rs. 12 crores, and which we are importing
from abroad for the time being,

The second peint which 1 want to em-
phasise today is regarding Hindustan Steel.
We have got three or four big steel plants
now in Rourkela, Durgapur, Bhilai and
those already existing in Jamshedpur.
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They are producing steel very nicely
and I am very happy. The other day
when 1 was in Hyderabad, we discussed
the chemical side of these plants, as a bye-
product, when they are using coke, They
are distilling coal-tar there, While they
are producing crores of rupees worth
of steel, I must say they are ignoring the
chemical side of it. As a matter of fact,
somebody mentioned it very sarcastically.
If we can produce at least one per cent.
of chemicals, aromatic chemicals like
benzene, toulene, xylene, etc., they could
be had from these steel plants to the tune
of about Rs. 20 crores. It was sarcastically
mentioned, it is only Rs. 20 crores worth,
but we are producing steel worth hundreds
of crores of rupees now. This is some-
thing very dangerous. I must point out
here that we discussed about productions,
about recovery, about storage, about
distribution, about transport, etc. of these
chemicals. The Hindustan Steel is not
serious about it. They think that in these
steels if we had more of these chemicals
produced, may be the Russians do not
want us to store these materials in that
form., They may be right. They say
that if there is 2 fire, some Rs. 600 crores
worth of the plant would be destroyed.
Why should we make these chemicals
and store them in the premises of our
plants ? But there are other ways of do-
ing it. We are not to get everything dictat-
ed by the Russians or Germans or by the
English, whosoever is in collaboration with
us in that steel plant. The point is these
chemicals could be produced. If not in
their own premises, they could be stored
in the nook and corner of the country.
They may be stored in Dethi. They may
be stored in Bombay. They may be stored
in the vicinity of the market, wherever
it is.

As regards transport, no arrangements
have so far been made. As regerds re-
covery and production, we, the chcmists,
saw it. Where they could recover 12
tonnes, they recovered only six tonnes
of xylene, Where they could recover
25 tonnes of toulene, they got only ten
tonnes. Their production is less. Their
recovery is less. They are not careful, I
want to lay emphasis on this point. The
Hindustan Stee] Limited should be inform-
ed through this august House that they
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should be more serious about the produc-
tion of these aromatic chemicals, so that
whatever foreign exchange we can save,
we should. We can prevent the import
of these chemicals from abroad. That
should be taken up very seriously.

With these remarks, I am very happy
to support this Imports and Exports
(Control) Amerdment Bill, which is a neces-
sity of the times, Thaak you.
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which are quitc . incorrect,  Firstly, excisc
is not paid on the value of the goods.
Excise is puid on the quantity, the weight
of the goods. Secondly, he said that excise

is paid in so many lakhs of rupees, whereas
{n B me-tax is not paid in lakhs, is meagre.
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That clearly shows that excise Is
paid on the production, and income-tax is
paid on the profit. Therefore, this
variation is bound to be there,
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Y HE ST qorw & U TRL g | S
faadt 9w aFar g1, SH Sadr NS
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sfterely QTS QIS AT AL Tfed,
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% § A SuF T § 5% g @
813w v o & A, WA W m
fad T o a7 avexawar SiF FA
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& 1 ag T =nfge f5 17 a9 & g
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F {6 17-18 a9 ¥ Fa71 goT 369
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TR S 1 TF A1 fHe 9 39 991 f5a
T 9 w1 GA9T FEE |

SurivATt LALITHA (RAJAGOPALAN)
(Madras) : Mr. Vice-Chairman, I rise to
support this Bill but let me at the outset
congratulate the Minister for steering
through the difficult period in a very com-
mendable manner. This Bill seeks to en-
trust the Government with powers to control
and regulate the imports and exports. Of
course, imports and exports are very essen-
tial for an economically developing country
like ours. This is possible only if we utilise
these imports in a proper manner and also
maximise exports. As for imports, the
items which can be processed in our country
and made into finished goods should be im-
ported so that it will give an incentive and
employment to our people. I would quote
the instance of the import of anthracite coal.
Imports should also be encouraged under
barter agrecements. As for maximising
exports, a vigorous and dynamic approach
should be followed. Of course, the S.T.C.
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ard the Export Promotion Council are doing
excellent work but besides these, I
think greater incentives should be given to
the private sector as well as business asso-
ciations to supplement wherever possible
the Governments’ task. In the past 7 to 8
years, if we see the figures, the imports
have increased from Rs. 700 crores
to Rs. 1400 crores. This is justifiable, for a
developing country like ours cannot become
self-sufficient overnight. So the basic raw
materials which are not available for our
industries and the steel machinery needed
for our steel plants should be imported.
But when we see the exports, our export has
risen only from Rs. 500 crores to Rs. 850
crores of which 80 per cent. is of agricultural
products and only 20 per cent. is of manu-
factured goods. Scomething should be
done to revitalise this wing. The Com-
merce Wing in every embassy abroad, irres-
pective of the size of the country, should be
asked to explore the possibility of promo-
ting our manufactured goods. The setting
up of commercial offices, commercial publi-
city exhibition and trade fairs should also
be there. I find from the report of 1966
that there are only fifieen showrooms
abroad. This is not enough.

1 come to a very important point that
concerns our country, that is the trade with
Africa. In this connection I would like to
mentionthat I had the opportunity of visiting
some of these countries, and in these coun-
tries I found that in some cases we have
trade agreements not renewed and in some
cases there is no trade agreement at all.
The Commerce Minister should take more
interest in these countries and see that we
renew the trade relationship with these
countries and develop the underdeveloped
countries also. In the countries I visited—
in Ivory Coast, Algeria and Tunisia—we
met almost all the Heads of States and
particularly in Algeria and Tunisia the Com-
merce Minister as well as the Finance Minis-
ter expressed their desire to renew trade re-
lationship with us and they also expressed
their desire to visit our country if they are
invited. I wish the Minister would take up this
matter and see that we renew our ties with
these countries which we have been neglecting
for a long time. If this venture is taken up
seriously, and there is no question of foreign
exchange involved here, we can have barter
agreements for exchange of rock phosphate,
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etc. and we can give them green tea, textile
goods, cashewnuts, leather goods, engin-
eering goods, etc. They are also in demand
of our technical know-how and technical
services in these countries. 1 hope the
Minister will take it up seriously.

i hear from the report of 1966 that an |
Indian Delegation to Tunisia from 2lst
March to 26th June had been there to
double the trade between these two coun-
tries. I would like to know from the Minis-
ter what steps have beca taken in this
regard,

Then, I find from the report of 1964-65
that we seem to be concentrating only on
those countries from which we have dollar
and sterling exchange, namely, America,
Canada and Europe. It 1s high time that
we turn our attention to countries like
Africa who are also ardently building up
their economic development and who are
looking forward to renewing their ties with
our country. As for the Indian Motion
Picture Export Corporation Limited, the
Indian Films are in very great demand in
Africa. I would like to refer to the report of
1964-65 in which it is stated that *“‘the Cor-
poration has entered into an agreement with
the Films Division of the Ministry of Infor-
mation and Broadcasting, for the acquisi-
tion of rights for exploitation of selected
documentary films in overseas markets.
Arrangements have also been made with
India Film Society, London, for exploita-
tion of Indian films in the UK. on an agreed
basis.” I hope if this Corporation is
expanded to these African countries and the
Indian films, as well as documentaries, are
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exhibited in these places I am sure we will
have a very good foreign market.

Then, I come to import restrictions. In
my opinion, there should be a literal import
policy to prevent smuggling. I wanted to
quote one instance. A person is entitled
when he comes from a foreign country,
to bring a transistor and he can declare it
and pay the duty for it but after he brings
it, he finds that a particular kind of cell is
not available in India and even if he gets
8 cell, he gets it at the black-market price
which is very high. If the Commerce Minis-
ter only makes an effort {0 provide these

cells to these people even after levying 100
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per cent. duty on that, it will be much chea-
per than buﬁng it in the black market.
Sometimes we do not get cells at all and the
transistor, serves no purpose at ail. If
we think that we should not buy them, that
we should discourage foreign ones and en-
courage only Indian transistors, the Minister
should see that such transistors are not
allowed at all.

About the penalty that has been men-
tioned n the Bill, for the misuse of import
and export restrictions and violation of
foreign exchange, the term of penalty shall
be from 6 months to two years. 1 think this
will not in any way stop the cases of smug-
gling. I think they should have rigorous
imprisonment as well as fine for that.

Another thing is, smuggling 18 on the
increase in this country specially by sea. 1
hope effective measures will be taken by the
Minister to see that this is prevented.

Before concluding, I would like to say one
thing. Mr. Kumaran said that this whole
Ministry of Commerce is in anarchy and
he referred to it as wild forest. I would
like to tell him one thing. In the Report
of 1965-66, if we look into the export and
import chart, the export from India to
Czechoslovakia, for instance, was Rs. 19.60
crores in 1961 and in 1965 it was Rs. 156.17
crores. Apgain regarding imports from
Czechoslovakia into India, it was Rs. 139.20
crores aganist Rs. 200 crores. So you can
see that we are importing less than what we
are exporting. The same is the position
with regard to the German Democratic
Republic. In 1961, it was Rs. 32.4 crores
andin1965itwasRs. 141.40 croresregarding
exports and import from that country
was Rs. 50.9 crores in 1961 against Ras.
111,56 crores. That is about half. So ¥
am sure the Ministry is not in anarchy nor
a wild forest.

In conclusion, T would like to say that
the S.T.C. should give all encourage-
ment to the private sector in promoting the
trade of finished goods. They should be given
all encouragement to supplement Govern=
ment’s task wherever possible. In my opinion,
a liberal policy of imports and exports
is the solution for our industrial and econo-
mic development. Better understanding
and closer ties can be fostered only through
goodwill and reciprocity,
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This, in turn, can be achieved only
through cultural and trade contacts with the
outside world. The larger the arena of
our outlook, the grcater will be our pro-
gress.

Thank you.

SurI K. S. RAMASWAMY (Madras) :
Mr. Vice-Chairman, I welcome the present
Amendment to the Imports and Exports
(Control) Act, 1947. 1 wish the life of the
Act had been extended by ten years instead
of five years, but with the more stringent
measures provided in the Bill T hope the
Ministry will be able to regulate the import
and cxport trade of the country better, and
deal with those who indulge in anti-social
activities, strongly.

The Ministry, naturally, is very eager to
earn more foreign exchange for our coun-
try but, Sir, in their eagerness to earn more,
1 think they are exporting whatever is possi-
ble to export, to some extent indiscriminate-
ly. I want the Ministry to see how their
activities affect other sectors of economy
of the country, of the agricultural economy
of our country. We are facing a very ser-
ious food shortage in the country. The food
shortage is not only for human beings, but
also for cattle. There is shortage of fodder
and cattle feed in the country. But we
are exporting oilcake worth crores and
crores of rupees. Now oil cake is very
good cattle feed, and it is also very good
fertiliser, and we export the oil-cake to
countries like Denmark and Poland and
also other European countries, where it
fs used as concentrated fertiliser for the
improvement of agriculture. Only the other
day the Polish Minister came here and he
told us in a meeting that they were using oil
cake for getting more output in agriculture.

SHrRI MANUBHAI SHAH :
using it for poultry feed.

Suri K. S. RAMASWAMY : I can even
show from the records that he said that they
were using it as fertiliser in Denmark and
Poland and other places. Now, in 1957 we
were exporting a very negligible quantity of
oil-cake. Now we are exporting oil-cake
worth about Rs. 40 crores. And curiously
enough, you will find that we are important
fertilisers to the tune of the same¢ amount,
about Rs. 40 crores. The effect of such ex-

They were
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ports is that the price of oil cake has gone
up in the country. In 1957 it was Rs. 10/-
per bag. Now it is Rs. 35 per bag, and it has
increased the cost of cultivation in agri-
culture; it has affected agricultural produc-
tion to a very great extent, and when we
are seriously faced with this famine in food
for cattle, I request the Ministry to curtail
the export of oil-cake to some extent if it
cannot be totally banned because of our bi-
lateral agreements with other countries.

Not only oil-cake, but also rice bran aad
wheat bran are being exported, They may
perhaps earn about a crore of rupees or
about a couple of crores of rupees worth of
foreign exchange. But their prices within
the country arc going up at a terriffic rate
and the agriculturists find it difficult to meet
their demands or requirement. So I would
appeal to the Ministry to watch how their
activities affect the economy of the country
in several ways,

Now, in the matter of allocation of
foreign exchange, whenever there is anything
wanted for industry, suppose they want
some imported industrial machinery and
all that, they readily give it, but when others
want fertilisers or, agricultural machinery,
tractors, etc. for agricuitural operations and
better agricultural production, they find it
difficult to allocate more foreign exchange.
So there should be some co-ordinaton be-
tween all the Ministeries concerned, and
especially when the food shortage is there
it should be the duty of all wings in the
Planning Commission to sce to it that agri-_
cultural production in the country is not
affected, and I hope this Ministry will help
in that direction.

SHr1 N. PATRA (Orissa): Mr. Vice-Chair-
man, Sir, Irise to support the Imports and
Exports (Control) Amendment Bill, 1966, to
further amond the Imports and Exports
(Control) Act, 1947, and in doing so I have
to say that the Minister was quite right
in saying in his preliminary speech that an
amendment of this order was quite neces-
sary. It is more necessary now than in
1960. The last amendment was in 1960 and
I agree that the Act with this proposed
amendment incorporated should be extended
to the further period sought, and the Minis-
try should be endowed with the necessary
powers to control the export and import
trade of this country.
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We are now faced with a very critical
situation. Our foreign exchange position
has reached its lowest ebb. Including gold
reserves worth about Rs. 134 crores we
have barely a foreign exchange reserve of
about Rs. 200 crore. But we had inheri-
ted about Rs. 1200 crores worth of foreign
exchange in 1947. We could have planned
better and spent this foreign exchange
fruitfully but, instead, we spent it in an
extravagant manner and in an indiscrimi-
nate manifr. We know our country is an
agricultural country and about eighty per
cent of its people depend on agriculture for
their livelihood. Our basic economy de-
pends on the growth of agriculture. But we
have neglected that sector most miserably,
Now a situation has been created and we
are confronted with a most unfavourable
situation where we have to depend on food
imports. Not only that; we require from
abroad fertilisers to boost our agricul-
tural production. We aré now
compelled to accept a most unfavourable
deal for our requirements of fertiliser with
an American company. We havc to bear
all these indignities on account of our past
neglect.

Now, we are in dire necessity of impor-
ting non-ferrous metals, of which we are in
very short supply, we are not producing the
necessary quantity of non-ferrous metals that
is required. Due to lack of mnon-
ferrous metals, it is my experience that
some people in Orissa dep:nding for their
livelihood on these metals are now facing
an acute shortage of them and they have
now to lay down their tools, unless you
go to their help by importing the scarce
non-ferrous metals that are quite necessary
for them to earn a living. They will face
starvation. Therefore the Minister should
take the most thirfty and fruitful steps to
strike a balance between imports and ex-
ports, what to bring in and what not to
export. He has no other choeice when only
a few crores of rupees are left with him for
import purposes. Now our imports have
been growing they have doubled in recent
ycars, but our exports have fallen very low.
Of coursz, during the Fourth Plan we have
targzted to boost up our exports to about
Rs. 1,300 crores or Rs. 1,400 crores. But
by that tims our imports also would be
enhanced. Therefore, we must be very
careful while spending our money.
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I would also like to mention fere that
some of our traders, some of the industria-
lists in the country who are given licences
for import have in the past not dealt with
those licences properly, but have misused
their licences, They have also committed
mal-practices like over-invoicing and under-
invoicing and so on. In the Bill, there is
provision for according upto two years im-
prisonment and one hon. Member wanted
it to be reduced io one year. 1 want to
submit that unless the punishment is deter-
rent and exemplary, we will not be able to
cop: with these dishonest businessmen
of this country. They care more for their
own luxuries and for their own nceds and
their own children than for the country.
It is accepted that the trend now should be
to stabilise the economy of the country and
to utlise our scarce foreign exchange and to
uncarth those people. A with whom we
have had the expcrience of seeing how they
care more for their ownselves than for the
country. For such people, decterrent pu-
nishment is necessary and I submit that a
punishment of two year’s imprisonment
would be not sufficient, With these words,
Sir, I support the motion.

SHRI MANUBHAI SHAH : Mr. Vice-
Chairman, Iam very glad that this House
took so much interest in this Bill and so
many hon. Members participated in the
discussion. I note that the hon. Member, Shri
Kumaran—he is not here at the moment—
drew the attention of Government to the dire
need to nationalise forcign trade in this co-
untry. I could well understand his pre-delec-
tions, hailing as he does from a party where
individual freedom and initiative are at a
discount and where for all the ills of society,
the only panacea is for the State to become
all-powerf{ul, subjugating the individual and
enslaving him. But we in this country are
devoted to the democratic system and to
democratic socialism, and consistent with
cur aim to usher in socialism we, as I said
in the other House, can hold the balance
even between the freedom of the individual
to express himself to the maximum possible
extent that the scciety can afford him and
the need to subject the individual to the
national discipline that the community and
the State would call upon him to do in
due discharge of his obligations. Therefore
I would not hesitate to give the reply here
that nationalisation of foreign trade is not
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i.n our larder. We have completely ruled
1t out. And yet we have no hesitation in

taking over or intervening in such trade
where we believe it is in the public interest
or in the national interest to canalise or
nationalise the trade in such commodities
or for particular destinations through the
State Trading Corporation. And it 15 in
this spirit that for the last eight or ten years
since the corporate sector in foreign trade
came in vogue and was established by
Government that the trade has developed.
We started with less than Rs. 10 crores of
foreign trade in 1957 and today the State
Trading Corporation of India commands a
trade of about Rs. 250 crores and it might
rise to Rs. 300 crores or Rs. 400 crores in
the coming years. We have no vested
interests either in ideclogy or anything
else except to maximise the benefit to the
community through such instruments as the
promotion of our foreign trade requires in
lines that are best suited to this country’s
economy.

The question came up about several items
and several directions of the trade. As the
Annual Report of this Ministry shows, we
have tried to expand our trade in all direc-
tions, whether it is the United States of
America or the United Kingdom—they are
our two first partners— or any other countiy.
The highest is with the United States where
the trade is for about 400 million dollars or
say, Rs. 200 crores, and the second is with
the United Kingdom with which we have a
trade of about Rs. 180 crores. Third in the
category now emerges the Soviet Union with
whom we have concluded now a five year
trade pact. This clearly shows the policy
of this country that we do not hesitate to
trade with any sector or in any direction
or country. We only sce to their and our
mutual interests. Trade and exchange in
commodities, which are in our mutual
interest and beneficial to both the partners,
are initiated without any hesitation.

Hon. Members like Shrimati Lalitha
(Rajagopalan) and Shrimati Tara Ram-
chandra Sathe and others have been saying
that we should also develo our trade
with the developing countries. Sir,
1 entirely agree with them in this. This has
been our fundamental thesis in all conferen-
ces of the United Nations, that the de-
veloping countries should first help them-
M29RS/66.
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selves to develop before they get the help of
more advanced countries. This is part of
our policy and I have always felt that the
intermediate technology of India is best
suited to the countries of Africa, Asia and
Latin America and the House will be glad
to see that in the last two years or so we have
helped and participated in raising the pros-
perity of these countries through the transfer
of technical know-how from here to those
countries in Africa and Asia. Some 33
projects, joint projects between Indian and
their people, are already there and I am sure
that many more are under consideration
between those countries and our country.

Then the question came of what to export
and how to export. My hon friend Shr
Chordia with his usual eloquence and prag-
matic manner mentioned about many bodies
that are today participating in stimulating
the motivation of exports. But I can assure
pim that when we go and see the institutional
pattern developed in other countries for their
foreign trade, in any part of the world,
either in advanced or underdeveloped coun-
tries, he will be surprised to find that the low-
est number of institutions is to be found in
this country. That is because, as Shri
Santokh Singh mentioned, we are not for
multiplying institutions for the sake of
institutions. But where institutions like the
Export Inspection Council are necessary to
enforce quality control or pre-shipment ins-
pection, we have got to have those institu-
tions. When there are certain commodities
which have great potential for foreign trade,
we have got to stimulate the export agencies
and manufacturers 1n this great adventure
of increasing the foreign trade of this country
in those commodities. Therefore, in a very-
pick and choose manner, in a somewhat
gelective manner, we have, over the years,
¢stablished the minimum number of institu-
tions. Take the United States of America
or the United Kingdom. Of course, the Uni-
ted Kingdom has a much bigger trade than
we have. But in every town or country in
the United Kingdom, there are more institu-
tions concerned with exports than we have
in the whole country of India, In the United
étates of America, 1t is the same. My hon.
friend Mr. Chordia was referring to several
offices engaged in export promotion activi-
ties in our country. In America where they
pelieve practically in free enterprise, they
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have 700 commodity offices in Washington
alone for foreign trade, leave alone the
numerous battalions of commodity specia-
lists and organisation specialists in every
State of the United States. Only a year
back we had the opportunity to welcome the
trade experts and specialists from New York
State and they told me that they had 400
officers for manning only their foreign trade
department, That is for one single State of
New York which has no external relations
except through the Federal Government.
Iam only giving an example to show that we
have some offices and certamn bodies for
our foreign trade only because there is dire
necessity for them. In this country, the hon.
Finance Minister and all of us are very,
very keen and we are aware of the need for
the utmost economy and thrift when mul-
tiplying institutions or appointing officers.
As a matter of fact, if at any time a proper
analysis is done there will be a report to
enlarge the number of appointments of
commodity specialists and directional spe-
cialists and various other agencies in this
particular sector of Indian economy if we
really want to take India to the world
standard of foreign trade. As [ have been
repeatedly urging, nothing less than two
thousand crores of rupees worth of exports,
may be after ten years or twelve years,
would help us to raise India to the world
stature either in prosperity or anything. We
require that much of foreign exchange
earnings to make us, Indians, aspire to a
decent living standard. If that is the goal,
1 hope the House will agree that every com-
modity that counts should participate in the
export efforts.

Now, there has been much discussion on
sugar exports. As you know, Mr. Vice-
-Chairman, we are the third or fourth biggest
sugar producing country in the world. First
is Cuba, second is Australia and we closely
follow Indonesia and we are producing 3.3
million tons or 33 lakh tons of sugar. If
you have 247 sugar factories producing 33
lakb tons of sugar, then the House will
admit that such a country cannot afford to
go without foreign trade in that particular
commodity. Even to maintain the balance
of production and expansion of such anim-
portant industry, both from the food point
of view and from the point of view of sti-
mulating nutrition standards of the country,
you just cannot say that we shall produce
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sugar and we will just consume it ourselves.
Consumption forecast can never be correct
and so we always have a ten per cent. spill-
over and we have to arrange that three to
four lakh tons of sugar can be exported. In
the Fourth Plan, we want a production of
4.5 million tons, say 45 lakh tons. We
think that 7 or 7 1/2 lakh tons can be
our export and perhaps in the Fifth Plan
we may go up to an export of 1 million tons
out of a production of 5 to 6 million tons,
then. In fact, we may export about a
million tons of sugar then. It is true that
sugar exports today have got to be subsi-
dised. This is one commodity unlike other
agricultural commodities like jute, tobacco,
tea, cashew-nut where we have to give a
subsidy. In regard to other commo-
dities, we have not to give much subsidy.
In regard to sugar we have to give subsidy
because of historical reasons. It is well
known that we started the sugar industry
in the North and its productivity was 14 tons
per acre. Therefore it is one of the most
expensive types of sugar that are produced
in the world. In recent years we have had
more and more factories established in the
South and there are factories in Maharashtra
where the average yield of cane has gone up
to sixty to seventy tons per acre with a suc-
rose content of, and recovery of 13.4 per
cent. as against 9 per cent. in the North. I
can assure the House that the studies that
we are making with the agriculture Ministry
and other Ministries—the Report is almost
ready—indicate that if a million tons
of production could be established in the co-
operative sector or in the public sector or
the combined sector in the four or five
States of the South, e.g., Maharashtra,
Mysore, Andhra, Kerala, some portions
of Orissa and Madras, we can produce
sugar at Rs. 400 to Rs. 450 per ton
thereby avoiding the subsidy of such a high
order which today is at 1:3 or 1:2. This
may be reduced to fifty or sixty per cent.
which is the common subsidy throughout
the world whether it is Cuba or Australia,
If agriculture is to be converted into foreign
exchange, that is one of the ready reckoners
on which we can depend. The world is
sugar hungry and if not today, after ten,
twenty or thirty years the carbohydrate
consumption in the world is going to increa-
se. We inherited the historical traditions
wherein there is wrongly designed and plan-
ned expansion of the sugar industry in areas
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which are not fully conducive to economic
production. When we know the agricultural
production of the different regions we have
proper crop planning and I can assure the
House that the proposition to export sugar
i8 not to be seen in the context of the
short time but we must have a long-term
view of the whole matter.

SHRIMATI TARA RAMCHANDRA
SATHE.: There are tons of sugar lying in the
factoriecs in Maharashtra, Why is the
‘Government not lifting them ?

SHRt MANUBHAI SHAH : We are com-
mitted to the export of four lakh tons of sugar.
We are lifting as much as we can but we
have got to keep a buffer stock so that the
tocal supplies do not run out. We have to
regulate this monthly and if any particular
factory is overstocked and if the hon. Lady
Member can bring it to the notice of the
Food and Agriculture Minister or the Fi-
mance Minister or myself, we shall certainly
help them to lift sugar from that area. We
know that this is a commodity which can
earn thirty to forty crores of foreign exchange
if you export, say, five lakhs or
one million tons even at the current prices
which are round about £20 to £25, per ton.
We are also fighting in the International
Commodity Agreements in the United
Nations Organisation that under the
International Sugar Agreement the minimum
price of at least five cents per ton, which will
come to Rs. 400 to Rs. 450 per ton, should
be assured by the industrialised countries
to the primary producers of sugar. We
bave been taking this stand consistently.
I learnt that day before yesterday some of
the countries walked out from that con-
ference where our delegate urged that a
minimum price to the sugar producer, of
which we are one of the major producers
should be assured, like the Tin Agreement.
Therefore, it is our endeavour to work on
all sides, on the one hand to increase pro-
ductivity in the country so that the country’s
production goes up and the subsidy would
also be less and, on the other hand, to sce
that we secure better markets at remunera-
tive prices in foreign countries on a contract
basis of minimum prices which will lower the
subsidy to the minimum. I would urge that
we should not take a pessimistic view, With
such a vast industry, a certain amount of
surplus for export is inescapable, inevitable
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and desirable. In 1962 we have had to
pass legislation to close down factories and
also to reduce production by ten to twenty
per cent. I hope the House is aware thal
we have had to come to this calamitous
method of controlling the industry. We
have had to stop the farmer from growing
cane by legislation. The two Houses had
to pass this type of legislation.

The question of sugar exports against
art silk yarn imports was raised by Mr.
Chandra Shekhar. I can again categor-
cally deny that at no time did we barter
sugar for art silk yarn, Some vague no-
tions are going on. We were just beginning
to export five or six years ago and we did
barter sugar for fertilisers, raw cotton.
At one time when raw cotton prices were
higher than prices of staple fibre and when
our raw cotton crop had gone down, we
did buy staple fibre which is merely a sub-
stitute for cotton. May I submit to the
House that staple fibre is nothing but a
substitute for cotton pound to pound, yard
to yard and count to count ? Therefore
in the barter, against other kinds of agricul-
tural commodities, we did import staple
fibre and not art silk yarn which is consider-
ed to be a luxury. (Interruption). Well, a
link, barter or exchange, whatever it is.

May I say here about art silk yarn that
there has always been a wide diffusion of
thought and contradictory statements many
a time ? We were importing art silk yam
which produces cotton type of cloth at the
same prices over the last fifty years ever
since man-made fibre was invented in the
world. Mr. Chordia mentioned about the
policy in the past. I think Mr. Chepgal-
varoyan made a very nice and understanding
estimate of the foreign cxchange position.
We did not know what to do. We have
had a liberal import policy till 1956. That
was the order of the day. My previous
colleagues in this office had always been pes-
tcred by public opinion, business houses
and others as to how the huge amount lying
in the Bank of Englahd could be utilised.
That was a time when we did not realise,
did not understand the value of foreign
exchange. This is so 1n Government as
it is in life. There is no substitute for ex-
perience but experience comes ir the life of
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a nation, just as in the life of an individual,
the hard way. This is what happened in
the case of India’s history. We had to
learn it the hard way. At that time we did
not know how to use it. Today three lakhs
of powerlooms and handlooms are working
in decentralised sectors and in mills. Poor
families are weaving cloth made from art
silk yarn, rayon, viscose and other types of
yarn. At a time when the crisis started in
foreign exchange, in the beginning of the
Second Plan when we started industralising
this country on a massive scale, we under-
stood the need for foreign exchange.

We were importing Rs. 20 to Rs. 25 crores
worth of this yarn, of man-made fibre, per
year in those years. What to do ? So
the Ministers and the Government at that
time thought that it was better not to cause
severe unemployment at once but to switch
them over to the export of fabrics so that
instead of being a net drain on the com-
munity, they will earn their living through
the export of these fabrics. So the scheme
of 1956-57 was that against the export of
art silk cloth, they will allow 100 per cent,
of import of various types of man-made
yarn and fibre nd the actual user’s licensing
where it was completely being imported—
Rs. 20to Rs. 2 crores or more on the AU,
Account—without any corresponding obli-
gation to export was totally stopped. So
the switchover took place in such a manner
that there was no net drawal on the ex-
chequer of the foreign exchange but the
industry pays its way as it goes on by earning
through the export of fabrics. In recent
years, if we can claim credit—there is no
credit to be claimed because we learn by ex-
perience—we reduced 100 per cent. to 70
per cent. and for a year we tried even 50,
Now the present scheme is that we do not
allow any import of art silk yarn (1) that
we manufacture here like the art silk, viscose
yarn and all that type of yarns: we allow
only non-viscose, nylon and various other
types of yarn to be imported (2) that 30 per
cent of the net exports 1s left in the national
kitty so that we have only 70 per cent,
drawal not on the A. U. Account but against
export of these fabrics,

Now there are two alternatives. Suppose
we close it: th tmeans that the exports will
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vanish. And we cannot export these
fabrics which have got 300 per cent to 400
per cent price disparity. I should like the
House to appreciate this and sympathise
with our approach towards the handloom
weaver or the power-loom weaver. In the
name of what you may call austerity or
giving up the luxury type of art silk which
everybody wears and which supplements the
cotton and which augments our fibre
economy, if you stop it you would make
all of them unemployed and we will lose
the export market. The nation will be no
gainer except for the sadistic pleasure or
fecling that we are not importing this type
of thing.

Another feature is this. Because we are
finding that the agricultural fibres cannot
be produced adequately for the massive
population of this country, we have to de-
velop the man-made fibre, synthetic fibre.
There are 174 types of man-made fibres
and we therefore started with viscose and art
silk yarn some twenty years back in factories
after factortes. Fortunately for us the oil
and petrochemicals came up as a new thing
some ten years before. In the petrochemigal
complex one of the rudimentary principles is
the production of man-made fibre yarn like
terylene, nylon, ocrylie fibre and various
other types of fibres. Either you don't de-
velop the petrochemical industry and the
nation should decide to burn away the gasgs
and simply take only petroleum and kero-
sene out of it or you develop a balanced
petrochemical complex in which man-made
fibre, synthetic rubber and all these types of
things are an integral part. If the decision
of the Parliament and the nation is that we
must develop the petrochemical complex
then the fibres have got to be produced and
if the fibre has got to be produced you will
never be able to produce till you import
some types of quantities for use.

Surr C. D. PANDE (Uttar Pradesh) :
Only don't call it silk.

Surt MANUBHAI SHAH: Call it by any
name you like. I do not know what Mr.
Dharia would like to call it. Dharilon you
can call it or you can call it Kumaralon.
You can call it anything you like. The
name does not matter; as long as this fibre
is produced. . . .

SHRIMATI TARA RAMCHANDRA
SATHE: The objection is only for importing.
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Sart MANUBHAI SHAH : Import, as I
explained, was historically there for decades
and decades. We inherited not a clean
economy. Historically it was there. We
switched over from total licensing; I need
not repeat all that, I do not know if it
has not been realised after years of ex-
planation that this is not some thing hate-
worthy that the art silk yarn that is produc-
ed in the country or imported is an integral
part of the fibre economy of the country,
an economy in which we are trying to be
self-sufficient. Tt is in order to keep these
powerlooms employed and to provide
emplyoment for our people that we switched
over from net drawal on the kitty to earning
as you go and still leaving 30 per cent in
the basket. That, Sir, is the present posi-
tion. I assure Mr, Dharia that all of us
are keen to husband our resouces. Of
course, I have never worn art sitkk and I
do not know the pleasure of it.

Suri C. D. PANDE :
luxury.

It is poor man's

SHr1 MANUBHAI SHAH Yes,
and if you don’t do that, you will have
to import more cotton beacuse you are not
able to clothe all your people. That is
what I am trying to say. Now, Mr. Dharia
objected to the import of cotton and here
I will pose the question which I have posed
to Parliament many times, There are
the African friends who are crying out that
‘we shall not trade with you if you don't
buy our goods’. And what to but from
these underdeveloped countries 7 They
have no steel to sell ; they have no non-
ferrous metals to offer. They only produce
agricultural goods. They produce cotton
they produce cocoa ; they produce gum,
Now we are a poor country and we cannot
afford cocoa and gum. But we have to
buy cotton from them, because we have
been buying that for over two hundred
years. The day you decide that you will
not buy cotton from them, they will buy
none of your goods. Therefore you can
decide for the pleasure of that type of feel-
i1ng that you are no importing cotton but
then you will have to decide that you will
not sell anything. Some countries tiled to
do that sort of thing and their whole fore-
1gn trade vanished and so again they started
buying their goods. So it is in the in-
terests of the country, 1n the interest of
M29RS/66
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international  inter-dependence that we
get such items which are basically required
for this country’s economy. But that does
not mean that we should not grow more
cotton; that docs not mean that we should
not intensify our efforts towards complete
self-sufficiency in cotton. But it is a long
long-march and it is a pilgrimage that we
have started on for the last eighteen years.
It willl take many, many decades before
we can be self-sufficient in everything.
Even the United States which has the
largest amount of agricultural and indust-
rial production has today to import Rs.
13,000 crores worth of goods of mixed
packet including all types of goods that
we are purchasing. Therefore self reliance if
it means only cutting out the rest of the
world and dumping our goods on them,
it will only bring suicide. The last pseudo-
economist who practised that kind of
autarchy was Mr, Hitler. He thought
Germany could have an extended /leben-
sraum. He thought he could sell all his
goods and buy none but we all know the
fate which history meted out to him
and since then there has been no other who
had started this sort of autaichy. We
can never be free of international inter-
dependence in the economy. So I can
assure our friends here that our import
bill is checked to the last paisa, to the last
cent, to the last penny to see thal anything
without which we can do or which will hurt
our national interests is not allowed to
be imported. And it is to the credit of
this Government that for the last several
years we have not imported any consumer
goods whatsoever, whether it is cosmetics
or lipstick or blades or various types of
textile fabrics and what not, which other
countries are importing.

The hon. Mrs. Rajagopalan was saying
about transistors and radios. We know
their value ; she was saying it from her
heart. When we go abroad and find these
cheap and good transistors, we know we
are denving to the vast multitudes of our
people the facilities of modern enterprise
and modern technology. But what can
we do 7 Qur resoutrces are lean and thin
and therefore we have to husband them
to the maximum advantage. Therefore
1 can assure the House that the import
bill is checked very carefully.
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Now, the stainless steel martter came
up. What is the total import ? We are
trying to produce 85,000 tons of stainless
steel for the chemical plants and for the
dairy plants. And if out of that some 5,
10 or even 100 tons remains surplus and if
somebody uses it for utensils, what of that ?
I can assure Mr, Dharia that we do not
allow any import under this scheme for the
manufacture of utensils and as a result many
factories in Poona have closed down. It must
be to his knowledge that many factories in
Poona have closed down. They represented
to us but we said we cannot allow their
imports for utensils. But there are chemical
plants and dairy plants and various other
things for which stainless steel is 2 good
metal base and we want to produce that
in the country, and we are going to produce
one lakh and thirty five thousand tons of
stainless steel for this purpose. So I can
assurc him that we do not allow any money
to be spent on that.

Then, Mr, Ramaswamy mentioned about
oil-cake exports. I can assure him that jt
contains 6.2 per cent of nitrogen. No-
where in the world it is used as fertiliser. It
is true that in this country before the nitro-
genous fertilisers came, before the organic
humus was known in the ratio of NPK our
people did use sometimes this oil-cake but
it produces more trouble in the soil than the
amount of nitrogen which it imparts to the
soil. The world, which is protein-hungry
for animal feed, imports soya bcan cake or
oil-cake only for that purpose. I would
rather take nitrogen ‘from urea and from
ammonium sulphate in exchange for this
sum of Rs. 45 crores. Where is the
the fortyfive crores if you lose this ? If
there arc buyers in the country, it is all
right ; we do not force out this export.
We do not give them any incentive or
assistance or subsidy. If it sells on its
own that only shows that there are many
buyers and it is only the surplus which
is going out. May I therefore say that
we have 1o decide on some programme ?
Every time if every commodity is challenged,
it won't do. It was said, sugar cannot
be exported and there was a Resolution in
this House last year. Then oilseeds should
not be exported. Then there was a Reso-
lution and satyagraha in Bombay that rice
and pulses should not be exported. All
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that we can export then is human beings
of which we have surplus here. At this
rate 1 do not think any commodity will
be left. May I say when I was in England
after the war I found everybody exporting
everything. They were marking everything
for export. They were denying themselves
the pleasure of the dialy necessities of life
and after all a man does not die by having
alittle less of something if he can export
that for the economy of the country and
if he can have in exchange the products
of modern technology and learning of
other countries.

So these are the broad features. Whether
it should be one year or three years, 1
can assure Abdul Ghani Sahib that we are
all with him. We do not want to tolerate
any abuse whatsoever, wherever it appears.
So I would suggest—because he is a learned
man and he has been struggling about
Ludhiana, if he also gives us his co-
operation. . . . ‘

SHrt ABDUL GHANI :
now Bombay, Bombay.

Snrt MANUBHAI SHAH : All right
T am only saying that this Bill is in response
to his desire. We want to see that merely
tunishment of fine would not do. If
there are miscreants, we should try to punish
them both with fine and imprisonment.
And he knows that out of four lakh ex-
porters with all this C. B. 1. and the various
other police instruments that we have got,
all that we found is 200 miscreants. Isit good
to defame the people of this country because
some two hundred persons are doing this ?
Millions of people are participating in that
enterprise and are earning their bread
and butter as you and I earn, as honest
people of this country. If we believe
that everybody else, excepting us, is a scoun-
drel, there is no point in developing a great
economy. I can assure him that if we
find or any hon. Member finds even the
tallest among us, there will be no let vp
anywhere. We will not spare him,
whether he is a big industrialist or a
small industrialist, whether he is a big
man or a small man, if we know. But we
should not tell eveybody that you arc a
gentleman only if you prove that you are not
a scoundrel. That is not the policy or appro-
ach of the great economy that we want here.
Thetefore, 1 can assure him that in this law,

1 would say
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which we are amending and which I am
plucing before the hon. House, it is meant
to prevent this evil and see that such people

ate brought to book and the culprits punish-
ed.

1 do not think there are any points left
out, but if there are, I can certainly go into
them a little later. With these words, I
commend the Bill for the acceptance of
of the House. Only I would say this that
the road is very long. The Fourth Five
Year Plan envisages Rs. 7,200 crores worth
import content, as the Plan today is drafted.
Perhaps, the final conclusion may be
slightly different. A sum of Rs. 1,100
crores is for repayment. Therefore, Rs.
8,300 crores worth of foreign exchange
will be required in the Fourth Plan, against
which Rs. 5,100 crores is the target that
we have placed before us. With all our
limitations, you will find that it is a difficuit
job to reach the figure of Rs. 5,100 crores
of Rs 5,200 crores. There is a net balance
of Rs. 3,100 crores, which the hon. Fin-
ance Minister and the Government of India
will have to meet. Therefore, I request
the great friends of ours in the wide world
to give us external aid as they have given
us in the Second and Third Plans, to extend
similar credits, which Thelps both the aid-
giving countries and the aid-receiving
countries. This is not charity. This is
export promotion and it is thkir task to
meet the requirements of an underdeveloped
country of a gigantic size, whichis develop-
ing an industrial democracy, andto see
that liberal measures of assistance flow
from the North, South, East and West,
from all the countries of FEurope,
from the United States, from the
United kingdom, from the Aid India
Club, ete. etc. On behalf of the Govern-
ment of India, I appeal to the industrialised
countries, which have been very friendly
to us, i.e., the United States, the United
Kingdom, the Soviet Union, the East Euro-
pean countrics, Japan, Germany, France
and all the other countries in Western
Europe to come to the aid of India, and
help us in the same manner and extend
their hearty co-operation as they have done
in the past, in connection with the Fourth
Five Year Plan, which will be a good,
modest effort to raise the standard of living
in this country om a modest basis.

Thank you.

[ 15 MAR: 1965 |
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THE VICE-CHAIRMAN (S8ut M. P.
BrARGAVA) The question is

“That the Bill further to amend the
Imports and Exports (Control) Act, 1947,
as passed by the Lok Sabha, be taken into
consideration.”

The motion was adopted.

Tug VICE-CHAIRMAN (Semi M. P.
BrARGAVA) We shall now take
up the clause by clause consideration of
the Bill. :

Clauses 2 and 3 were added to the Bills.

Clause 4—Substitution of new section
for section S—Pengity

Surlt R. K. BHUWALKA
move

Sir, 1

2. “That at page 2,—

(i) in line 12, for the words ‘two
years and also’ the words ‘one year or’
be substituted ; and

(i) lines 13 to 15 be deleted.”

Surt ABDUL GHANI : Sir, I move :

3. “That at page 2, line 12, for the wor-
ds ‘two years and also with fine’ the
words ‘three years and also with a
fine of twenty-five thousand rupees’
be substituted.”

The questions were proposed.

oft TTAHATT AW | STRATERY
AP, AN TG AASHAT AMF WA
@T g, SEN QW FIW § | A T
feodt w1 & &=t ¥ F Fw 3 g
gt Qur A% & wwar | 9 I O
gE I T iy S FT AR FF I FrH
ArAAE qFE X O a9 F41, AteA
I A9 & IR F IRA O TG 7 |
WYY A F gAY G GAT F7HIS 0T
Fid fr a1 98 %83 9 fv @ § w1
e 3w FE1 T, I ¥ FEU FT A
gzl | SN 4 qIA, 9T, O H
TFA T EIE | 1947 § IFT TF AN
F Fqan 9t 1 AR FhO A T 5
feadr aag fFa F1 1 wE, SOET BT
N wEwEn o gk wW
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[ TAEAIT ATAFT]
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STERATR ATAT H ZH THAA FT D |
Y ST S\HAA G agq AR | G
FE A1 A F wH TW A A & &
SATATT A gL T8, AT AE! BT TF |
TETTAT 7T T FIXT AT TFEANE
FH 29T & | gAIR AGF ANGH FA &,
T W & w qifs A I FH
g, f&< Far @ §

goawrener (7 AFTrT AEIg WA )«
AT ST, 0T AT FINGAT T3 G |
ot sifastt sng fesfie wTr w_d § |
13, 14, 153% 2 9T 36 g F 9
FEAT & |

ol qwgmT qEmAE: ag qr oA
TATAT | AT F1 A OF TG § | HHSAS
F a1 A qH 78 F& & o sy G
FAAE FT 0 o gy oAy T8
HATH FTH F7AT § IaH! AT §AY
I, AZ AT KT GAT & FE ATIAT
AT F1 EeF A FT WHAT | W (AT
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wHi & Tg T IR aga AWl A1 qar,
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[ ] Hindi Transliteratiop.
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| smfwat g1 dfes oF Wt am e F
& AT AR IR w7 5 A frorw
AYX 1T W UF A AL ATAT IHIAQ
W g A ay Fadrad g
AT FE AT A A q a9 fF faad
IAPTR NI E | safau AT FA §
fis /Y aut AL 9T 1 § ATYHRY AE
B3 g d1 §F w9 83 ;X ¥
AT T AL SFAT AFAT ]

| Sumt MANUBHAI SHAH : Mr. Vico
Chairman, the time is already up.
I can first assure Mr. Bhuwalka that the
intention is not at all to harass any trader.
But as the House is aware, when our needs
of foreign exchange are continuously going
up, we are trying to earn more foreign
exchange and the friendly countries are
giving such generous assistance to India,
it is necessary for us also to review the
steps to check malpractices. As Ghani
Sahib has said, I never wanted to tell him
on a personal plane. What 1 was saying
was that the very purpose that he has in
mind is embodied in this amendment,
that we want to take cognisance of the
! violations of foreign exchange, that is,
cither misuse of imported product for
purposes for which it is not meant and to
sell it in blackmarket or to export, it and
not bring the foreign exchange realisation,
both of which he had mentioned as the
prevalent difficulties or defects in the import/
export trade, or under-invoicing or over-
invoicing which some of thc other hon.
Members mentioned. Even while saying
that these are not as rampant as many
friends believe, we are with them to see
that we check these malprilcticcs. Why
is it that we have put in the minimum
sentence ? 1 can assure the House that
the reasonis obvious. The advantage of
import today is so great that as Mr. Dharia
was saying, a tonne of stainless steel costing
| Rs. 3,000 can be sold in the market for
Rs. 25,000. If a person has got a quarter
tonne of this, he gets straightway Rs. 7,000.
If he goes to a court of law and there he
pleads a technical breach of offence, he
might be fined Rs. 500. It is better for
him to pay Rs. 500 or even ten times and
still retain Rs, 2,000 We considered
after reviewing the working of the Imports
and Exports (Control) Act that it was
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necessary at this juncture—and I can say
here that 1 do it with a great amount of
confidence because India is one country
which, I can assure you, in the mntcrnational
conferences had been acknowledged to
have used the foreign credits and foreign
exchange given ta us by the foreign friendly
countries in the most thrifty and the most
frultful manner, and we have paid every
pie back on the due date or even before
the due date. If this reputation which
we enjoy today we want to maintain in the
future, we should show our earnestness
that when the imrorted goods become
more scarce and more proﬁtab]g——various
world agencics have been saying : put
heavy import duties, take away the profit
from import ; the main idea being to make
it as expensive for the importer as possible.
We are putting this penal structure because
not only we are not salisfied with the
charging of fine but we request the Court
to take a deterrent view of this anti-social
crime and punish them adequately and
not merely for imprisonment till the rising
of the Court. I have seen many judgement.
The hon. Court says : All right; a fine of
Rs. 500 or Rs. 1000 or Rs. 2000 and impri-
sonment till therising of the Court. Theman
gives it. They send out their Assistant
Managers or Accountants to do this. Here
we have located the responsibility squarely,
If you see the schedule given here, we have
also said who will sign the import licence.
I need not diate on that, but we have laid the
responsibility on the Managers on the quan-
tum of import licence issued to them—for
Rs. 25,000 so and so; for Rs. ! lakh and Rs,
3 lakhs so and so. Even the Managing
Director or Managing Agent cannot plead,
ignorance ig an attempt to shield himself.
He will have to pay for the crime of misusing
the import licence. Again I will remind my
bon. friend, Sri Abdul Ghapi, that we are
one with him. We want to do it only be-
cause he and many other friends have been
feeling intensely on this point. So I would
request both of them to withdraw their
amendments and to accept this vig media.
We can work this for five years, see what the
effect is, come before the House with our
review, and the Ilouse can make a new
Judgement at the end of five years.

Surt R. K. BHUWALKA : Sir, I beg
leave to withdraw my amendment.
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* Amendment No. 2 was, by leave, withdrawn,

SurRt ABDUL GHANI : Sir, I beg to leave
to withdraw my amendment.

tAmendment No. 3 was, by leave, withdrawn.

Tue VICE-CHAIRMAN (SHrRi M. P.
BHARGAVA) : The question is :

“That clause 4 stand part of the Bill".
The motion was adopted.
Clasue 4 was added to the Bill,

Clause 1, the Enacting Formula and the
Title were added to the Bill,

Suri MANUBHAI SHAH : Sir, Imove :
“That the Bill be passed.”
The question was proposed.
S p.M.

st famer wATL AFATATS SR
ag fraga § 5 9% oF @ WA
¥ got a1 fr 95 @ $ET ¥, 1878
St a1 9g 1962 $o ® fofta § mar

IR IgF FRAFETT T AT gAT Iq9T
q9g § TR gaAr | DT AT FqF
IR AWy & ¥ wEArg Ak AT
3% Ffsars gl o @Y yfzAE F@
FY 97 TEIT TSN, T 9T | AT JATHE
FH AT IEW T T, AT AR
‘T’ T FL FAT FL AT 9T &7

Surt MANUBHAL SHAH : Sir, if you
give me permission, I will explain the
position to the hon. Member later because
it is a technical point and the time is up.

I would request him. I will explain the
position to him later.

Tug VICE-CHAIRMAN (Surt M. P.
BuARGAVA) You can tell him later.

The question is :

“That the Bill be passed.”
The motion was adopted.

Toe VICE-CHAIRMAN (Suri M. P
BrHARGAVA) : The House stands adjourned
till 11.00 a.M. tomorrow

The House then adjourned at
Five of the clock till eleven of the
clock on Wednesday, the 16th March,
1966.

*For text of amendment, vide col. 3268

rupra
M29RS;66—670~ GIPF,

tFor text of amendment, vide col. 3268

supra



